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TENTH REPORT OF THE COMMITl'EE ON PE'flTIONS 
, . (S~ ~K S~~)··· ,.. .. 

I 

INTRODUCTION 

1.1 I, the Chairman of the Committee on Petitions, having been 
IJ.Iihprised by ~ Committee to present the Beport on their behaJ1, 
present this Tenth Report of the Committee to the House on the 
following matters:-

(1) Petition NO.3 regarding establishment of Ratnagiri Alu-
minium Project in Maharashtra. 

(ii) Petition No.4 regarding solution of problem of foreign 
nationals in Assam within the provisions of the Consti
tution. 

(iii) Petition No.6 regarding ban on export of frogs> flesh. 

(iv) Representation regarding import of 10,000 tonnes of soda 
ash free of duty for distribution to actual users etc. 

(v) Action taken by Government on the recommendations 
of the Committee on Petitions contained in their Twen
tieth Report (Fifth Lok Sabha) on the representation 
regarding applicability of the Employees Provident Fund 
and Miscellaneous Provisions Act, 1952 to Mis. Kanpur 
Jute Udyog, Kanpur. 

(vi) Action taken by Government on the recommendations of 
the Committee on Petitions contained in their Seventh 
~port (Seventh Lok Sabha) on representation regarding 
grievances and demands of workers of Departmental and 
Cooperative canteens in Government offices. 

(vii) Action taken by Government on the recommendation of 
the Committee on Petitions contained in their Seventh 
Report (Seventh Lok Sabha) on the matter regarding 
restoration of commuted portion of pension of Central 
Government pensioners. 

1.2 The Committee considered the above matters at their sittings 
held on 24 December, 1976, 4 December, 1980, 2 April and 17 Sep
tember, 1981 and 23 August and 4 September, 1982. 
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1.3 The Committee considered their draft Report at their si~g 
held on 18 Octobe:r, 1982 and adopted it. 

1.4 The observations/recommendations of the Committee on the 
above matters have been included in this Report. 

NEW DELmj 
18 OctOber, 1982 

-:-:--=:-:--
26 Asvina, 1904 (Saka) 

R. L. BHATIA. 
Chairman, 

Committee on Petitione. 
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PETITION NO. 3 REGARDING ESTABLISHMENT OF RATNA

GillI ALUMINIUM PROJECT IN MAHARASHTRA 

2.1 Petition No. 3 signed by Shrimati Kusum Ramchancira 
Abhyankar, ex-M.L.A. and others of Distt. Ratnagiri regarding 
establishment of Ratnagiri Aluminium Project in Maharashtra, was 
presented to Lok Sabha on the 21st March, 1980, by Shri Bapusaheb 
Parulekar, M.P. 

A. Petitioners' Grievances and Prayer 
2.2 In their petition (See Appendix-I), the petitioners stated 

i'nter CJlia as follows:-

"The Ratnagiri Project of Aluminium Plant, hailed as a 
destiny project for the eConomic up-lift of backward 
Konkan, is still not out of woods SQ far Government of 
India is concerned and has been hanging fire for about 
eleven years now. 

• • • • • 
The project was finalised as early as 1966 by the Plaru:dng 

Commission which allocated Rs. 135 crores for two Alu
minium Plants-one at Korba in Madhya Pradesh and 
the other at Ratnagiri (Maharashtra)-to ba constructed 
by BALCO. and to be completed towards the end of the 
Fifth Plan. But for reasons known to itself, the Corpo
ration has been unenthusiastic about the set up of the 
Plant in Maharashtra. The Korba Plant is now on 
stream, while the project report for Ratnagiri Plant is 
still gathering dust in the BALCO Office in New Delhi 
and it is, in spite of Rs. 1.37 crores initially invested for 
the acquisition of land and the preparation of blue prints 
made by the Central Government. 

Ratnagiri, the large coastal District of Maharashtra, popu
larly known as 'the Konkan Coast' has traditionally been 
a 'poor ~elation' with an ailing history of negligence, poverty 
and backwardness. The region has over the years receiv
ed a very small cut of the Industrial Cake as compared to 
other Districts in the State. 

• • • • • 
3 



4 

Ratnagiri is the poorest district in Maharashtra and is often 
referred to as the money-order economy. 

• • • • • 
New Alumina Plants have come up in Kutch in Gujarat State 

and two more planti are coming up in ADdhra Pradesh 
and Orissa States. However, the ups and downs in regard 
to the green signal for Almninium Project at Ratnagiri 
are contunling and nobody in tlle oftj,cial qu;gters is .ble 
to predict with certlJinty whetb.er the pt9ject will at all 
go finally. 

• • • • • 
Location of the Project at Ratnagiri was finally decided by the 

Central Government in Apnl 1974 as the State Govern
ment was encouraging the indl1$trial comple~ of Ratna~lri. 
Over all these years the infra-structure bas been built u,P 
at a cost of Rs. 3 crores and Ratnagri has been developed 
as an all-weather port to facilitate the import of machi
nery and export of alumina. 

• • • • • 
Our Member of Parliament from Ratnagiri Constituency, Shrf. 

Bapusaheb Parulekar, wrote a letter to Shri Morarji Desai, 
the then Pr:me Miniater, in this connection on ~1978. 
That let_ was replied to on 1-9-1978 by ~ No. 17951 
PMO-78 and the tb.eo Prime Minister informed Shri 
Parulekar. 'The project was approved it). 1974 and BALCO 
was appointed ~ ag@.Cy fOr the impieJnellta.t;ion of this 
project. On account of consu,uaf;$ on resources it was not 
found possible to achi.filve any prQgrfi'Ss in the ~plementa
tion of the project... I can QIllyS$Y' ~ thi$ stage that 
before a final decision is ta.kml on the location of project, 
Ratnagiri project will also be taken into c.onsicleration." 

2.3 The petit:oners prayed that "early and prompt steps towards 
the establishment and-commencement of Ratnagiri Aluminium Pro
ject are essential and as such immediate steps be taken for establish
ing this belated project, which would mean a b' g step toward$ indus
trialisation of rural India which is one Qf the go~." 

B. Comments ~ the Ministry ~ Steel and Mines 
(Department of Mines) 

2.4 The petition was referred to, the Ministry of Steel and Mines 
(Department of Mines) for furnishing their factual comments there
on for consideration by the Committee. The Ministry of Steel and 
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Mines (Dep~meJlt of Mi~s), have furnishe4 their fa.ctjlal comments· 
dated the 21st June, 1980, on the po:n~ raised in the ~tition stating 
~ follows:-

"The background of the Ratnagiri Project and its present 
positi9Il are explained in the following paragrll.pbs:-

(1.1) MIs.. Temi~ lQ,q.ustries (P) Ltq.. were granted an 
industr~al licence in 1900 for sett:ng up an aluminium 
s~lter based on t~ bauxi~ de~ts in the Kolhapur 
distritc ~4 hydel power frOql Koyna. The proposal of 
the com~y for technical and financial collaboration 
with Mis. YAW of West Germany was also approved by 
Government. However, s:nce the company failed to 
take e~ective steps for implementation of the project. 
G~vernment entrusted Shri D. M. Khatau of Bombay 
wb,o was already connected with this project as an 
associate of Mis. Tendulkar Industries, with its execu
tion. Sllri ~hatau also could not go ahead with the 
project. In vew of the inordinate 'delay in the setting 
up of the project in the private sector, the Government 
of India decided to take up the project in the public 
sector and the Bharat Aluminium Company was entrust
ed with its execution. BALCO commissioned Ws. VA W 
in January, 1966 for preparation of a Detailed Project 
~rt. Th,e ~ was submitted by WI;!. YAW in 
Ji1;ly, 1966. The total cost of ~ proJect was estimated 
,t Bs. 73.43 .cr.ore$ including the fQ1:eigo eJCchange com
ponent of Bs. 1.i ~es. 'Fb.e Goyernment were of the 
view ~t ~ fc:>reijpl exch~ge component was very 
);rlgh and reques1"4d Mis. YAW to make greater use of 
indigenous equipm,ent and services. Th:s position was, 
however, not acceptable to Mis. VA W. 

(1.2) The then Minister of Steel & Mines held consultations 
with the representatives of the Planning CommiSSion, 
M:nistry of Finance, Directorate General of Technical 
Development and the representatives of Indian Primary 
Producers to examine whether the project could be set 
up with the assistance of any of the indigenous produ
cers. It was found that (a) it would be possible to 
fabricate most of the equipment needed for an aluIllin'um 
project within the country itself and (b) BALCO with 
the assistance of an Indian firm of engineo..ring consul
tants could take up detailed engineer' ng and erection of 
plants and (c) foreign assistance would be required only 
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in regard to supply of process and operating knowhow, 
general supervision and guidance during detailed engi
neering, start up and commissioning and for training 
technical personnel. 

(1.3) Consequently, offers for technical assistance for the 
project, under the revised arrangements were invited 
from MIs. YAW, MIs. Chemokomplex of Hungary (who 
were already associated with BALCO in setting up the 
Korba Aluminium Plant) the USSR and the Primary 
Producers in the country. After evaluating the offers re
ceived, it was decided in September, 1969 to select MIs. 
Chemokomplex as the consultants for the Project. 

(1.4) The Detailed Project Report prepared by MIs. Chemo
komplex in consultation with the National Industrial 
Development Corporation, was scrutinised by the con
cerned Agencies/Departments of the Government of 
India. Finally, the Government sanctioned the Ratna
girl Aluminium Project·· in April, 1974 at a total cost of 
Rs. 78.25 crores. It may be added that before the Project 
was sanctioned in 1974, Government had sanctioned in 
January, 1971 expenditure not exceeding &s. 59.05 lakhs 
for preparatory works connected with the implementa
tion of the Project. 

(2) A provision of only Rs. 50 crares was made during the 
Fifth Five Year Plan for this project (as against the pro
ject cost of Rs. 78.25 crares) which was subsequently 
reduced to Rs. 15.50 crores in the final Fifth Five Year 
Plan. The Commissioning schedule was possible only if 
the project was allotted funds in the Fifth Plan as per the 
yearly revised phasing indicated below: 

1974·75 

1975-76 

1976-77 

1977-78 

1978-79 • 

Rs. 8,30 crores 

Rs. 9.00 crores 

Rs. 13.20 crores 

RI. 12.50 crores 

Rs. 7.00 crorel 

Rs. 50.00 C!'ores 

Subsequently on account of financial constraints It ~as not 
possible to allocate the funds that would have to be steadi
ly assured over the construction period of 5-6 years, once 
the construction was taken up. In this connection, the 
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then Minister of Finance had also informed the Chief 
Minister of Maharashtra in his letter dat~ the 18th March, 
1975 that in the light of constraints in resources it was not 
possible for Government to undertake substantial new 
investment on any other project even in priority sectors 
in 1975-76. 

(3) In 1976 Bharat Aluminium Company Ltd. were asked to 
update the capital cost estimates. The capital cost esti
mates were updated by the Company based on 1976 prices 
at Rs. 118.80 crores. As the estimates need further up
dating based on current prices, the Bharat Aluminium 
Company has been requested again to update the cost 
estimates of the Project. This project would come up for 
consideration along with alumina/aluminium projects in 
the East Coast which are now tmder study before invest
ment decisions are taken. It is added that no alumina 
plant has yet been set up in Gujarat. As feasibility report 
for the project is currently under the consideration of the 
State Government. 

(4) ~e Maharashtra Government had taken advance action 
and had purchased materials and equipment for supply of 
power to the proposed plant at Ratnagiri. The State Gov
ernment did not, howt!iVer, obtain the clearance of the 
Central GQvernment for the purpose." 

C. Evidence before the Committee 

2.5 The Committee at their sitting held on 2 April, 1981, exammed 
the representative:.; of the Ministry of Steel and Mines (Departm~nt 
of Mines) and Bharat Aluminium Company on the points raised in 
Petition No. 13 regarding establishment of Ratnagiri. Aluminium 
Project in Maharashtra. 

2.6 Explaining the background of Ratnagiri Aluminium Pro
ject, the Chairman, Bharat Aluminium Company stated that the 
scheme was finalised· in 1966 for setting up an Aluminium plant at 
Ratnagiri. The earlier consultants had to be changed because they 
insisted on a very large percentage of imported machinery and 
equipment. The National Industrial Development Corporation and 
Chemo-Komplex of Hungary were ICharged with this task and they 
presented the revised report. At a later stage, serious problems of 
infra-structure were also raised by the BALeO. Though the pro
ject site was linked by the road, there were some weak linkSP"ld 
some other problems also cropped up and then a question was raised 
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'Vll~ther it wqqld pe Possible to tiel.i: over the problems. That was 
t*en \loP in IPl inter-zn.inis~ri~ In~ting who made certain recom
IJlendat.ons. The project WI!.$ 1ina1.ly sanctioned in 1974. After 
tlu~t, the deci~ion Wf.:S ta~en and the Government approved it, but, 
unfortunately financial constraints came in the way. 

2.7 On an enquiry, the Chairman, BALCQ, info;me,ci the Com
mittee that the Central Government had spent as Dl!lch as Rs. 1.87 
crores mostly on the acquisition of lan!i ~.d for tP.e 1?lueprints which 
were made by the Central Government. A handf~ of staff was 
there and no worthwhile matchi~ery l1ad been p)ll"Clt~~d. 

2.8 On being asked to state whether a fr~h te,c~o survey was 
necessary for that project, th~ Chair~aJl' BALCD, stated that they 
had got the cost updated. A lot of new ~g.s hael. ~I,l thought of. 
These things would 1?-eed t1).e assis~~~ of a. consul~t to update 
that not only from the cost point of vie~ but *.~ from tpe point of 
view of technology. It ~as also felt that for tIle project to be 
really economically viable, a survey of i~ size/cal?a~ty also would 
have to be done. For that. naturally the question came up wi~ regard 
to the bauxite resources there and they felt that GSI should do some 
more work to h~ve something like 70 to 80 million tonnes of bauxite 
proveeJ. Pr~ently they had only 21 million' tonnes of bauxite 
which ~~ ~dered quite insufficient for an eco~omictuze plant. 

2.9 In regard to FeaSibility Reports of Korba and Ratnagiri 
Aluminium Proje~~, ~he Addjtio~ ~tary of the Department of 
Mines stated that after the Government had decided in principle to 
~t up tqese twp plants, the ~ itep was to commission the' feasi
l?ility repprts or the project reports. abe F.easibility Report for the 
Alun)jna. P~t was the ~ tQ be commissioned at Korba. The 
contract was given to Che~~ompl~, a Hungarian fum. In res
pect of Ratnagiri, the Feasibility Report was commissioned around 
tlote same time with Mis. YAW, a German~. They s1;lpmitted 
the Feasibility Report. It was examined in 1967 or so an<;l pra!!tically 
both the projects were taken up simultaneously for consideration. 
No discrimination was made between the two projects.' Ther~ 
were certain difiiculties. The Government of India felt that the 
Feasibility Report submitted by the German firm had too high a 
foreign exchange component. It was decided to explore the possibili,ty 
of plant being done bY using indigenous know-how and equipment to a 
greater extent. When the contract with t1).e German firm Vias 
ended, the Goverment of India immediately appointed Chemo
Komplex to do the Feasibility Report for Ratnagiri Project. . .'. 
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2.10 The Sel'retaij, Ikparlmei1t of Milies, adiled that out ()f a 

-cerlam RUssians i'bu'6le credit available to the Govemment ()f India, 
8llotmerit hlid Been made to the Korba. Prt>ject and in 1973, Korba 
AlWniriium Pblnt had Itlieady been ct>iruiiissionoo. It waS thus a 
committed project. 

2.11 The CnairiD.aii, SALcO, Wormed the Committee that they 
took up the matter actively with the Government of india for alloca
tion of needed :firii:ds. When Rupees One crore was given iIi 1974-75 
it was riot enough to begin any work. The representative added 
that ~ain problE!m was financial constraints after the project was 
sanCtioned. II there had been no financial constraintsjthen the 
projeCt would have come up as per schedule. 

2.12 When asked to state the proposal for settirig up the Aluminal 
Almrtinluih Proji!Jcts which have ~. finalised recently and which 
are still under consideration of the Government, the Secretary ~f 
the Department of MUles stated that Orissa AlumiItil! Alumirthifii 
Cotni>lex had been sanctiofied. The Prime Minister laid the founda
tioh stohe for that project reeentiy. A.part fro1n the Ratnagirl 
Project, there had been under consideration for quite some time a 
project based on the East Coast bauxite reserves which stretched 
out in the Andhra Pradesh area. In fact technical and economie , . 

feasibility had been gone into. For this project consultants were 
the RussiB:lls whereas for the Orissa project consultants· were 
French. The Andhra Pradesh project had not reached the stage of 
being submitted for Government's eonsideration for investment 
approval becaus~ the financing arrangement irrdicatd by the 
Russians would be far too meagre and inadequate to be able to 
start the work. Also the disposal of the Alumina which would come 
out of the project was still a question mark. All discussionS were 
going on. 

The representative of the Ministry explained that in the Orissa 
project which would produce eight lakh tOMes of alumina which 
was supposed to be iit today's international condit!ohs an economic 
size, they would use half of it to lconvert it into aluminium. The 
other half they would have to exPort despite' the fact that even 
after the Orissa project started producing alumina, the country 
would be imPorting alqtnintum. This situation arose because the 
power required to convert alumina into aluminium was enormous. 
They were going to set up a captive Power plant of 720 megawatt 
capacity at a cost of roughly 400 crares of rupees in order to convert 
one-half of alumina into aluminium. They had financial cons
traints because of whilch they Wlere not able to convert the entire 
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alumina into aluminium. If they could convert it, the country 
would use the entire aluniinium. In reply to a question, ~he repre
sentative informed the Committee that after the Korba Plant, East 
Coast and Orissa Projects, no aluminiwn project had been 
sanctioned. 

2.13 The Secretary of the Department of Mines further stated 
that in 1974, the country was in great foreign exchange difficulties . 
follOWing oil prices rise etc. Therefore, the Finance Minister wrote 
to the Minister of Steel and Min~s on 18th March, 1975 pointing out 
the problem about the enormous amount of funds required for the im
port of fuel, fertilizers and other priority requirements. Therefore, 
it would not be possible to find fun:ds for the new project,viz. 
Ratnagiri and that all these questions would have to be looked into 
after two or three years. ' 

This was how this project got shelved at that time. But it was 
again picked up by them in 1978 for examination. At that time, some 
work as already going on the East Coast bauxite projects. Two 
things had a'gainst happened. One: the technology in the world had 
reached a stage where size considerations became very important .. 

2.14 In regard to fresh techno-economic study and re-assessment 
of bauxite reserves, the Secretary of the Departm~nt of Mines stated 
that the Ratnagiri Project was intended to produce only 100,000 
tonnes of alumina and 50,000 tonnes of metal. In East Coast, they 
were talking of 8 lakh tonnes if the project were to be economic aT. 
In fact, for the Andhra Pradesh project, the Russians indicated the 
capacity first as 6 lakh tonnes and then to improve the economics 
as 8 lakh tonnes. They agreed that a capacity of 8 lakh tonnes would 
be more economical. Thus, Ratnagiri would become economical, if 
it was going to be a bigger size project. For that purpose, they 
must have proven reserves of ore more than originally estimated: 

That was the latest situation. So they had asked the Geological 
Survey of India and the Mineral Exploration Corporation to get the 
reserves calculated During the current year, they had a total inven
tory. They were certain that 22 million tonnes of bauxite of right 
quality would be available in the District where the Company. 
(BALCO) had a lease. So, they were thinking of a size of at least 
3 lakh tonnes, if not 6 lakh tonnes. Otherwise, the project would 
not be economcial. A large project would have to be thought of for 
which the presently estimated ore was not adequate. Therefore, 
firstly, the inventory and mapping work had been done. Deep eX
ploration had to be done to see whether those deposits' were avail
able in adequate quantity. That work had been taken in hand. Then 
they applied the parameter that they had got by preparing the E~lSf: 
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.Coast project and make total calculations and submit that project 
to the Government. Since the Government approved the proJect on 
socio-economic conditions, Government would have to have are-look 
-after the data were available. They were working on it. 

·2.15 In reply to a question, the Secretary of the Department of 
Mines explained that the project contemplated in 1974 was not eco
nomically viable. If they could make it into a bigger project, then 
there -was a likelihoOd of improving its viability. For one lakh 

. tonnes of Alumiria, the reserves were there. According to the world 
situation, it would be. very uneconomical one, which meant they 
would have to bring a project of higher volume of production. So
tar, 59 million tonnes of reserves they had located. They had to go 
beyond that. But if per chance the reserves were riot there, the size 
of the project would be itself a discouraging factor. He e:g:pressed 

'the hope that they would gather enough information so that a neci-
_sion could be taken within a year or so. 
, 2.16 The Committee pointed out to the representatives of Govern. 
ment that earlier the Ratnagiri Aluminium Project was approved on 
certain socio-enonomic consideration and why that aspect was not 
being taken into consideration now, The Secretary of the Depart
ment of Mines stated that it was accepted for some socio
economic reasons. But later on, it was found that ihe return that 
would be available on Government investment was not much. Though 
it was approved at that time, it had now become less attractive. The 
margin of difference had gone up very much. Without making any 
further assumptions on the returns, the cost for aluminium in case 
.of East Coast Project where they were basically producing Alumi
nium, came to Rs. 7,400/- per tonne, omitting all the other overheads 
and things like that. If the Ratnagiri Project had to produce on the 
same basis, it would cost Rs.. 11,577 per tonne. So, they had to look 
-at that margin more carefully. 

The representative further stated that if the Ratnagiri Project 
was scaled up to three lakh tonnes of alumina, then it had to be 
capable of producing 1,50,000 tonnes of aluminium. For that, they 
needed 300 megawatts of power. 

In 1966, Koyna Power Plant had just come up and it was thought 
that power would be available from it. But practically, every State 
was short of power because of industrial and agricultural demands. 
At present, no Electricity Board could supply that quantity of elec
tricity in an ordinary course. It needed a captive power plant of a 
capacity of 500 megawatt which would cost something about Rs. 3O<t 
crores of rupees and that power plant needed coal to be transported. 
That problem was not the same in the case of the East Coast Project. 
For Eas~ Coast Project, they decided to develop a cQal mines in Tal-
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-chur Co1jiery an'd put the power plant on the top Of the cOal mine 
.and smelter pWit adjoiriihg to it. 

2.17 On an enquiry, the Secretary of the Miilistry of Steel and 
Mines (Department of Mines) informed the Committee that Plan
ning Cotnmission Study showed that Maharashtta would be short 
Of power even in 1984-85. BALCO's K.orba Plant in Madhya Pradesh 
Was being given oilly on~third of its power requirement and: it was 
producing only bne-third of its capacity. He added that due to non
availability of power, they were producing 200,000 tonn~ out of in
stalled capacity of 820,000 tonnes of aluminium. Production of alu
minium at full installed capacity would make the country self~ufll
dent in aluminium. 

2.18 When enquired about the difference between the cost of the 
Project when originally conceived and at present, the Secretary of 
the Ministry stated that a recent up-dating 'done by BALCO showed 
that as against Rs. 18 crores thought of at that time now if the same 
project with the same siZe and technolOgy was to be done, it would 

. cost Its. 190 crores. 

2.19 The Ministry of Steel and Mines (Department of Mirtes) who 
were requested to state whether there was any proposal under cOn
sideration of the State Government of Mahatashtra to finance the 
Ratnagui Aluininium Project, have in their cOInmtinication dated 22 
.June, 198~, state'd as followS:-

"A review of the Ratnagiri Aluminium Project made during 
the course of formulation of the Sixth Five Year Plan re
vealed that the Project would not be economical unless 
plant size was scaled up and a more modern energy saving 
technology was adopted. This has necessitated further 
exploration in the area to establish adddtional reserves of 

bauxite required for a large sized plant. Mineral Explora-
Hon Corporation of India (A Govt. of India Unciertaking) 
has accordingly been commissioned for reassessment of 
the bauxite deposits in Dhangarwa:di Group and Budhil
garh Group of the Kolapur area. Feasibil:ty of the Pro
ject wili be considered after reassessment of reserves, 
which is likely to be completed some time in 1985. 

Reference is also invited to this Department's UO of even No. 
dated 9-9-1981 (See Appendix II) wherein it had been 
mentioned that the Maharashtra. Government was nego
thting with various parties from Middle Eastern countries 
for a financial package, as well as an export tie-up, for an 
alumina plant in the Ratnagiri region. The Maharashtra 
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Government has not reP'lrted any progress in th,e matter· 
Looking to the inadequate proven bauxlte reserves in the 
region, it would also not .bepossible for the Central Gov
'ernment to issue any approval for the project at this stage." 

D. Observations/ Recommendation of. the Committee 

2..20 The Committlee note from the fattual comments furnished 
by the Ministry of Steel and Mmes (Department of· Mines) stating 
tlaat the Detailed Project Report for . Aluminiuin ~lant at Ratnagiri 
prepued by M/s. Chemokomplex in consultation with ,the National 
Industrial ])evelopment(:orporation, was scrutinised by the concem
ed Agencies/Departments of the Government of India .. Finally, the 
Government sanctioned the Ratnagiri Aluminium Projed in April, 
1974 at a total cost of Rs;. 78.25crores . 

. A . Provision of Rs. 50 crooos was m8~ during .the Fifih Five Year 
Plan for this project (as against. the. project cost of Rs. 78.25 crores) 
which. was subsequeJJily reduced to .its .. ~5.50 ~rOres iD, th~ final Fifth 
Five Year Plan. Subsequently o~aec~Unt of ~c:ial rontraints it 
was not possible for the Govert1l11et to aJlocate the funds that would 
have to be steadily assured over the construction period of 5-6 years, 
once the construction was taken up. In this connection, the then 
Minister of Finance had also' informed the- . Chief' Minister of 
Maharashtrain his letter dated the 18 March, 1975 that in the light of 
constraints in resouNes it was not possibte for Government to under
take substantial new investment on any other project even in priority 
sectors in 1975-76. 

2.21 The Ministry of Steel and Mines (Department of Mines) have 
further stated that in 1976 Bharat. Aluminium Company Limited 
were asked to update the capital COSt estimates. . The capital cost 
estimates were updated by the Company based on 1976 prices at 
B.s. 118.80 crores. During evidence, the represenbtives of the Minisb-y 
informed .the Committee that now the project of the same size and 
technology would cost Rs. 190 crores. 

2..22 In their evidence before the Committee on 2 ApJil, 1981,· the 
Secretary of the Department of Mines have stated that the _ project 
contemplate6 in 1974 was not eC'onomicaUy viable. The technology in 
the world has reached a stage where size considerations have become 
vetr important. Ratnagiri Project was intended to prod~ only one 
lakh tOMes of alumina. and 50,000 tonnes o.f ~tal. Ratoagirj Alu
minium. Project would become economically via1»le, if it was made 'a 
bigger size project. For onelakb tonnes of aluQUna. the bauxite re-

2412 LS--.2. 
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serves were there. For bigger sbeproject, they must have proven 
reserves of ore more thBb originaU,.. estimated. So they have lHiked 
the ~logical. Survey of India and the Mineral .,~at~n Cor
pohtlOb to get the reserves calculated. They are aL.., thmkma: of a 
size of at least 3 Jakh tonnes, if not of 6 lakh tonnes. 

2.23 In reply to Unstaned Question answered in Lok Sabha on 
M-i-81, the Miaister of State in the Ministry of Steel and Mines bas 

·.tlatett as tWlows:-
'<The Batl:laglri Ahmlinium Project, which wtlS sanctioned in 

1914 CoUld not be taken up for implementation on aeceunt 
of tb.-nti.l eonstridats This projeet was monest those 
revte~ at the time· of fonnulatioa of the Slxtll· Fi~ 
~.ar PIibl. 'the re'riew showed tbt the preject would 
nOt be economic, unIMs pIaat size W'Bs _ed up, aad a 
.DIiIIft'lIIlOdet'll, _~-saving tecbatology was. adopted. It 
has, thei'ietore, bf.Ieildedded. to condu« further exploration 
In tile area to estaJ.lish additional reserves of baUxite re
qUina ,. • t.rJer sized plant. . After the re-asseuinel;li, 
tbe .- ior a freSh exaininalion of the feasibility of the 
PI'O~, Will be conslcl'eted!' 

·2oM TR Cemmltti!lfili fuither note from the written note elated 
I! J~, 118% ef the MiDiMfiy ef Steel aad Mines (De,llI'lment of 
..... ) .... tIaat f ea review of the Ratnagiri AlumiDium. Proje<-t 
........ die eearse CJf formulation of the Sixth Five Year Pl811 
reWl6led tJaat the P.-jed would eot be economical unless plant size 
was scaled u;p and a more modern energy saving technology was 
adopted. Tbis has necessitated further exploration in the area to 
establish additiona! desent!S of bauxite required for a large sized 
plant. Mineral Eiploration Corporation of India (A GoV<!mUllent of 
India Undertaking) has, accordingly, been cOlDiDissioned for rea..'lSeSs
ment. of the bauxite deposits in Dbangarwadi .Group and Budhagarh 
Group of the Kolhapur area. Feasibility of the 'Project will be consi~ 
dei-etJ after reassessment of reserves, which is likely to be eomplt:'tcd 
some fune:in 1985." • 

2.25 The Committee appreciate the cOncern of the Goverwnent to 
ensure eeGftODHc viability of the projects requiring huge investme.nis. 
Ho*ver, tbe Committee feel that the Ratnagiri area where the 
Aluminium Project bas been demanded by the petitionel'S is a back
~d area and as such Government of India should not ignore abo
getber the Il~tbof. econQPlie development of the area The Com
mtitee note that lialaatasbtra GoverQlent bad already ~en adv .. ce 
action in eonneeSoa with the project and purchased materials and 
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equipment for the supply of power to the proposed plant at Ratnagiri. 
They also note that the Central Government had spent Rs. 1.87 crore8 
on acquisition of land and for the preparation of blue prints. The . . 
Committee, therefore, recommend that Government should take 
immediate steps to reassess the bauxite reserves and even if it is not 
possible to establish as big a plant as on the East Coast, they shotlld 
have a medium- sized p!ant so that the economic backwardness of tlte 
people of the area is amelioratted. 



m 
PETITION NO. 4 REGARDING SOLUTION OF I'ROBLEM OF 
FOREIGN NATIONALS IN ASSAM WITHIN THE PROVISIONS 

OF THE CONSTITUTION 

3.1 Petition No. 4 signed by Shri Golab Barbora, M. L. A and 
other ~ixteen M. L As. of Assam regarding solution of problem of 
for~ign nat:onals in Assam within the provisions of the Consti
tution, was presented to Lok Sabha on the 11th June, 1980 by 
Prof. Madhu Dandavate, M. P. 

A PeUitioners' Grievances and Prayer 

3.2 In their petition (See Appendix III) the petitioners have 
prayed that the august House may intervene in this matter of 
national importance involved in the issue of foreign nationals in 
Assam and-

(a) direct the Government of India to find an immediate 
solution of the problem of foreign nationals in Assam 
within the provisions of the Constitution and existing 

. laws of the land and bring back the normalcy in the 
State; and 

(b) direct the Government e:ther to activis'! the Assam 
Legislative Assembly or to dissolve it forthwith. 

3.3 Shri Bipul Choudhry, President, Asom Keshori Sangha 
Gauhati, and others addressed a rep~entation (See Appendix IV) 
dated 4 December, 1980 regard:ng solution of problem of foreign 
nationals in Assam within the provisions of the Constitution. 

B. Comments oj the Ministry at Home AffaiTs 

3.4 The petition and the representat:on were referred to the 
Ministry of Home Affairs for furnishing their factual comments 
thereon for consideration by the Committee. In their communica
tions dated 23rd August, 1980 and 24th July, 1981, the Ministry of 
Home Affairs have stated as follows:-

Ministry of Home Affairs communication dt. 23 August, 1980 

"So far as the conduct of elections to Lok Sabha in January, 
1980 from the State of Assam is concerned, it may be 
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stated that in Assam poll was held in 2 parliamentary 
constituencies ie., Silchar and-Karimganj (SC)out of 
a constituencies~ no nominations were tiled in 10 Par-

-liamentary constituencies of the State, and in one 
constituency the-nommation of one candidate was rejected 
and the other validly nominated candidates withdrew 
their nominations. In Autonomous District (ST) consti
tuency, the Returning Oftlcer had expressed his inability 
to hold the election as sufficiently staft' was not available 
for poll duties owing to the non-cooperation of Govt. 
employees. 

According to the Election Commission, it w:i~ be in a 
posit on. to hold election in the said 12 constituencies when 
it is satisfied that if held again, there will be no such 
failure on the part of the constituencies to elect persons, 
as provided in section 53 of the Representatl.on of the 
People Act, 1951. This question is inter-linked with the 
question of deletion of names of foreign nationals from 
the electoral rolls. 

As regards the quescon of influx of foreign nationals into the 
State and their enrolment in the electoral rolis, it may 
be stated that under the existing law on the subject of 
registration of voters in the electoral rolls, only Indian 
citizens above tbe age of 21 years are eligible to be reg:s-
tered as - ele<!torS. . ' , 

During the- revision of electoral rolls in 1979 before, the Gene
ral Election to Lok Sabha in'the State {)f" Assam, the 
number of claims and objections as reported by the Chief 
Ele':tor8l Officer of the State is as follows:...... ' 

---,----
CLAIMS OBJECTIONS 

Total filed 2,62,836 'Total tUrd , ~·~3.82[ 

Number acc=ptcd [,07,[40 ~umber acccpt~d 'I)R,[53 

Nu mber rejected [,5[,28[ Numbn r('j,c/.cd 1.4o ,f98 

P~nding 4,4[5 Number pending 1?4,9io 

As regards the request made in para 4 of the petition, it 
may be stated that Govt. is fuhy seized of the matter 
Efforts towards finding a solution satisfactory to all con
cerned are continuing. The Home Minister also made a 
statement in the House on 30-7-80." 
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Ministry of HOme Affairs commu,nicatio-rJ, date4 2.4. July, 1981 

"The problem of foreign nationals, ih Assam· hasi>een discussed 
ill; bOth the Houses of Parliament on many occasions. 
Sever~ questions have also been answered by this Minis-
try during Budget Session in the Lok Sabha. . 

The Government believes that the problem of foreign~rs 
in Assam has to be resolved through discUS5ions... and a 
solut~on, satisfactory to all c~mcerned, fOUllQ within th~ 
framework of the Constitution keep1ng in vie\v the 
national commitments, international obligations and 
agreements and human:tarian considerations. Several 
rou,ilds of tal}{s have been held with the Assam agitation 
le;Jders £rom February, 1980 onwards in this regard includ
i~g rounds in ~y, 1981, ;!.nd ag~ in June-JUly, 1981. 
Thus efforts· to find an acceptable solution to ali sections 
of the people are continu·ng. 

The popular Government headed by Smt. Syeda Anwara 
Taimur resigned on 28th June, 1981. On the reconunen
dation of the Governor of Assam, President's Rule has 
been imposed with effect from 30-6-8l." 

C. Observation of the Committee 

a.S 'lbe c:.mP"i4tee note frcmt the ,.y •. tbe ~try of Home 
Mairs stating, inter alia, that negotiatiopS ~ .. ~m agitation 
leaders bad been held in May and again in June-July, 1981 and efforts 
towards finding a solution satisf84!torily to all sections of people are 
eontiDUiRg. TbeCommittee feel that as the negotiations. among the 
Governnient,the Opposition parties in PUlianient and the Assam 
agitation leaders are still g.,iDg on and ~ solution of the problem 
.f fel'eipelrs in Assam have to he found within the .framework of 
the Constitution ke I jag ~ view the national commitments, iater
uatioDal o~atlcma awl .. .....", • ..,'s UtI IaalDaDitariaD eonsidelations, 
it would not be proper ~,r t.bem to ~ene in the matt.~·. 
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PETITION NO. 6 REGARDING BAN ON EXPOin' OF 
FROGS' 'FLESH 

4.1 Petition No. 6 signed by Shri Dutta 'Tamhane, ex":M.L.C. 
{Maharashtra) and' others regarding ban on export of frogs' flesh 
was presented to Lok Sabhaon 7 August, 1980 by late Shri R. K. 
Mhalgi, M. P. 

A. Petitioners' Grievances and p1"CIiIer 

4.2 In their petition (See Appendix V), the ~titioners stated as 
follows:-

"In recent years there is a great destruction of paddy culti
vation due to a sort of pest callfld "KHDD-IODA" in 
regional language. TheSe mo.:.~ dangerous iD.geets breed 
in the very stem of the crop. Praetieally all chemical 
pesticides have proved to be iAeftec\ive in eradicating 
this pest, ~enace. The Zila Parishads and other local 
bodies do ~nd.e~ke a progra~eof spraying insectieides 
and recover the amount of expenses from the concerned 
agriculturists and the remedy pr/)ves cQstlier than the 
disease. In some areas this operation is made cOMpulsory 
by law and the agriculturi$t has t.o be a victim of the pest 
as well as· these semi-government me~--ures. 

Since the year 1972·73, this pest is respOnsible for destrucling 
nearly one third 'of th~ paddy crop every year. After 
all the methods for stopp:ng this menace are over, ntrw 
the agriculturists are Qelng advised to take out all the 
roots of paddy after reap~g is over and' burn them to 
ashes. This method is alSQ ve~y e~lYJive and .cannot be 
said to be a foolproof method. A.t times, old ~ple who 
stay in a particular locality suggest some temedie$ which 
the experts either do not kn()W or , rejeet tpem. as 
primitive. In th!s case too, we are afraid. the same 
thing is happening. ' 

According to the old and ex~len.ce~--agr~culturists in this 
area, the "KHOD-KlDA" 1$ nO.t a new men.a~e. aut it, 
never took a dimension as it has tak~n today only because . 
Pi ttle ec:Q1o~C81 b~~ ONa\ed by.u,. nat... itself. 
Frogs liwng abundantly in ~4ey ft_ are the natural 
enemies of this pest. Frogs .vGUr small worms of this 
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pest and completely destroy them. So rearing of frogs in 
the ,fields is, perhaps, the r:nost effective remedy for the 
et':cUcalion of this pest. ' 

"But alas, Government policy of exporting frog:>' fiesh as a 
, '. ,d~cacy fo~ dinning tables ,is responsible' for total destruc-

"tior;t of frogs. People engaged in this trade hfrepeople for 
catching frog$ arid in spite of the villagers requests frogs 
are trapped and despatched to canning factories. All 
efforts on behalf of village panchayats or influential agri
C.ulturists, to stop this destruction of f,rogs become futile 
as it has become a lucrative employment to a number of 
poor people. 

'Aci~r~~gt~ the~, 'the r~medy 1i~s in stopping the export of 
"'frogs"ft~4:" This ,will, immediately stop' the destruction 
of frogsaridJ.he frogs whothri've on wonns, will destroy 

, tile "~'p:-kIDA'; ,meDJlce." 

, ,', ' 4:3,1'h~ petitioners havJ prayed that, as n~ other remedy is open 
foftil'~ih ' fu'p'ress" this ~uggeStion, the Lok Sabhathrough its Com
IDIft4ie on Ntiti6ns 'niay fuvestigate intO the matter, and if satisfied, 
recottUxiendtO"the'G6vemment a: ban on expOrt of £rogS~ flesh, 
',' "' .. ', . ~;.:': :,~ . .-.~.", '-;' : :": . , ~ '" :. 

;''';''B. COmmentS 6f 'the' Ministries of COmmerce and Agriculture . -,-,., .' . . 
,4.4 Tb,e petition was referred to the Ministries, of Commerce and 

AgriCuI~for f~hfug thejr factual com.ments thereon for con
stderationby the eominittee, on Petitions. 

. . - . ' -.> . - • ..: .•. ,\': .~ 

4.5 In their factual note' dafed-3!>,~p~~ber, 1980 (S~e Appendix 
VI), the Mnistry of Commerce bve.in,ter alUi., state<J that in the 
Southe.m Sltates,agrlcUlturists'have not pointed out any such pro
blems'due to, catChiDi o{~gsfrQrn their paddy. fieldS ana that there 
is very Uttle role 'for frogS 'to play in keeping'the paddy stemborer 
pest tinder control and the measures alr~a'dy in force are adequate 
for'conservaltionof iirogspopulatlori in. India. ' 

':~. ' .. ' .. 

4.6 In thfdr factual note dated 15 May, 1982, the Ministry of Agri
culture (Department of Agncwtureand Cooperation~Trade Divi-
.sion) have~ ititeit'atUi', stated,~ fonows: -:- ' , " 

. : : .. .. ". .' . "~~ ~; '., .;.; , . .: 

"M~,of the export'takes ,placEdrom Cochin, Bombay, Madras 
and Calcut~, The quantity'exportedin 197~80 was of 
the order,of 2900 'M.T. valued cat about Rs. 600 lakhs. The 
only fleshy part of a frog being exported in the legs, One 
kg, of frog legs will contain legs of about 12-15 fully 
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~~own frogs. At this rate about· 435 lakhs of frogs were 
killed for export of froglegs," 

4.7 'l'be Ministry of Agriculture have also furnished the comments 
of various Institutions on the petition (See Appendix VII). The 
Views· expressed by some of them are reproduced ~low:-

"ZopZogical suT'liey of India. 

Whether the increase of paddy stemborers/mosquitoes has any 
direct bearing on killing of frogs or not is still to be work
ed out. A research finding in 1975 bdicat~ that due to 
removal of frogs from the fields there. was an· increase in 
the number of land crab in the agricultural areas whjch 
caused damage to the wet land crops. Dr. Biswas, Dy. 
Director, Zoological Survey of India had adv'sed that in
discriminate destruction of frogs has resulted in spurt not 
only in the ntirilber of agricultural but also human and 
cattle diseases.·' 

Konkan Kmhi Vidycipeeth, Ratnagiri 
• • * ,.. 

"The stU'(~ indicated that the existence of frogs in rice fields 
is necessary for minimizing pest infestaton. The study 
stated that the conservation of the natural enemy reser
voir is of immense importance in the concept of integrat~ 
pest management. . 

I,C.A.R . .. • ,.. *. ... 

The findings of the leAR are that frogs feed on a number of 
pests which damage paddy crop. The degree to which 
frogs play a role in checking the incidence of rice stem
borer and brown plant hopper is not yet quantified. Never
theless, it has to be admitted that frogs do play a role 
in check:ng the incidence of brown plant hopper. Froglegs 
should not be exported indiscriminately from the country 
and only export of frog flesh by registered frog farmers 
should Be promoted. Any export of frog flesh by register
ed frog farmers should be promoted, Any export of fl'og
flesh taken from the wild may be totally banned." 

4.8 The Ministry of Agriculture have now recommended that 
during 1982-83 export of frog legs should be curtailed quantity-wise 
by 25 per cent of the exports made 'in 1981-82. These recommenda
tions have been made to the Commerce Ministry which is the nodal 
Ministry for finalising the Export Policy. 
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C. Recommendations of the Committee 

4.9 The Committee have noted the ~s.of· varioUs· Institutions 
furnished by thoe Ministry of Air'iculture (Department of Agric:ulture 
and Coope ... tion) . about the· role· played by the frogs in keeping paddy 
-st~ pest. UDder control. The &u.dlngs of thd leAR are that 
frogs feed on a number of pests which· damaged paddy crop. Th. 
degree to which Ires play a role in checlWtg the ineidence of rice 
stembereir and brown plant. hopper has ~t yet been tl",",tifieci. 
Nevert¥.leas, it has to be admitted that frop' do ~J a role in cheek
ing &be incidence of brown plant hopper. 'I'b4' ICAR have further 
-s~banittM that fng legS should not be.x.porte4 iDdisuinun,ately from 
tIae coun,try ancI maly export of hog ~ .". ~ fIrog fanners 
$heuld be promoted.. Any export of fro,p' fI,eU,t ...... f~ the wild 
may be totally banned. 

4.10 The Committee fgrther note that ~ Ministry of Agriculture 
'have feCOmDleDded to the Ministry of Com~ which is ~ Minis-
try for finalising the Export Policy that 4urfD&: 1 __ 83 export of 
frog I~ should be curtailed quantity.wise by Z5 per ceDt of the ex
ports made in 1981-82. The Committee feel that in the light of the 
~pa.i~ee CIIf u.e IlleW ~fOrt poliey in Ute ~ ij il,en is nemarked 
im~v~t ba tile destnaetioD of paM, euliivNiaa by pest, the 
ex.-rt of frqp flesh ~ be f1utbeI' red,~ te 58 .PN eent of the 
q~ ~ at preseat. 

4.11 Tb~ Committee also desire the MinistrJ of Commerce to exa
mine the suggestion made by ICAR that export of hop' flesh by 
registered frog farmeIw, only shou14 be pl'OmoUd and any export of 
~ogs' ft~h taken from the wil4 be teWly ~ 
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REPRESENTATlON REGARDING IMPORT OF lO,{)OO TONNES OF 
SODA ASH FREE OF DUTY FOR DISTRIBUTION TO ACTUAL 

USERS ETC. 

5.1 Sarvashri Motibhai R. Chowcihary. Harikesh Bahadur and 
Prof .. Ajit Kumar Mmta, MPs, forwarded a representation dated 23 
.April, 1S81 (Appendix VIII) signed by the ~res·dent and the Secre
tary-General, All India Silicate Manufactureb' Association, Calcutta 
regarding im.PJrt of 10,000 tonnes of soda ash free of duty for distri
bution to actual users. Another s:mi1ar r~presentation dated 21 April, 
)981 (Appendix IX) was received· from the President, All India Glass 
Manufacturers' Federation, New Delhi . 

• 
A. Petitioners' GTievctnce's and PTa:yer 

5.2 In their representations, the petitioners stated inteT alia as 
follows:-

"In early 1978 artificial shortages and black market re-appeared. 

* 

The All India Silicate Manufacturers' Association (AISMA), 
an association looking after the interest of over 500 Sodium 
Silicate Industries in the; tiny sector, raised its voice of 
protest and organised a strong consumer resistance. Re
presentat.:ons were ~ge to tl:l~ GQve"Wlent. All India 
Glass Manufacturer3· Federations and All India Washer
men's (Dhobies)· Fede~ati~ etc., joined the mov~ment. 
Press took the cudgels against the monopolists. 

* * '" 
The whole gamut of thE; problem· covering prQ.duc..tion, distri

bution, pricing, malpracti~ and victin$ation of Shri 
Singhania was thoroughly discussed in Rajya Sabha on 
7th and in the Lok Sabha on 14th August, 19'18 when the 
f~owing ~rances were given by the then Minister of 
Petroleum .n.d Ch~c~:~ 

(1) A }itgh-powered probe Comm:ttee would go into the 
entire problem of soda ash and the Repertof the Com
mittee would we plac9d b~9I'e the Parliament within 
three months; 

(2) A S~n~ng Committee woulQ. be for~ to go into the 
matters of prodUction, distribution and other related 
aspN'+" of soda ash; 
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(3) Pr:ce of soda ash would not be allowed to be increased 
arbitrarily and that the BICP had already been asked to 
conduct a study of the cost structure of soda ash; 

(4) Import of soda ash would bedecanalised, put on open 
general licence with import duty cOmpletely removed; 
and 

(5) Victimisation of the President of All India Silicate 
Manufacturers' Association would not be allowed. 

'" '" * 
Parts of ~ above assurances were implemented in a half 

hearted. and piecem'!al manner after procrastinat:on and 
other parts were not implemented. at all. 

Following the discussion; in the Parliament, the Minister for 
Petroleum and Chemicals call'!d a meeting on 26th August, 
1978 in h:sChamber. He asked the All India Silicate 
Manufacturers' AsSOCiation and the All India Glass Manu
facturers Federation to organise imports on urgent basis 
10,000 tonnes of Soda ash each free of Import Duty . 

... .. .. 
Import duty was reduced to 5 -per cent for -All India Glass 

Manufacturers Federation (large sector) -and to 35 per cent 
fOr All India Silicate- Manufacturers 'Association (tiny 
sector) instead of total abolition of duty as committed by 
the Government. 

* .. .. .. .. 
In contradiction to our norms of social justice and equity, duty 

@- 35 -per cent -was imposed to the tiny sector whereas the 
organised sector: was let off with 5 per cent duty. 

'" * ... '" ... 

-Due to non-implementation of GovernIJU!nt AssUrances made 
in the Parliament, flaw in the import policy, administrative 
slackness and loopholes, blockade of imports by AISMA, 
soda ash became a p~radise of speculators and hoarders. 

The petitioners prayed as follows:-

(i) Assurances given in the Parliament are honoured :.1r.d 
implemented faithfully and realistically; 

(ii) Thorough enquiry be made in the cirCumstances why 
All India Silicate ManufactUrers Association (an asso
ciation of tiny sector) could not effect import; 
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(iii) All India Silicate Manufacturers Association should be 
allowed to import 10,000 tonnes of soda ash at NIL DUTY 
as promised by the Government and/or the same quantity 
of soda ash be allotted to the Associatiqp. for distribu
tion amongst its members free of duty out of the import. 
being made by the State Chemicals and Pharmaceuticals 
Corporation; and 

(iv) Thorough enquiry be made ~bout the victimisation of 
the organisers of the consumer resistance and· action 
should be taken against the victimisers." 

B. Comments at the Ministry of PetroJ.eum, CkerrJ[i.cal.s and Fertilizers 
(Department of Chemicals and Fertilizers) . 

5.3 The representation dated 23 April, 1981, was referred· to the 
Min!~try of Petroleum, Chemicals and Fertilizers (Department of 
Chemicals and Fertilizers) for furnishing their factual comments 

, thereon for consideration by the Committee. In their factual note 
dat.ed 29 September, 1981 (Appendix X), the Min:stry of Petroleum, 
Chemicals and Fertilizers (Department of Chemicals and Fertilizers) 
stated inter alia as follows:-

"Soda ash was in short supply during the year 1978, 1979 and 
early 1960. As d result of the measure taken by the Gov~ 
ernment; the availability of soda ash has iriiprovedconsi
derably. It IS eaSily available in the market at prices no 
ddffereht from the manufacturers' prices. The open mar
ket price of soda ash which was as high as Rs. 3,000/- to 
Rs. 3,600/- per tonne in 1978 and was ruling at Rs. 3,000/-
per tonne over a year has now come doWn to Rs: 2,2001-
per tonne which is the same as the manufacturers' price. 
There is no statutory control over· the price and distr'bu
tion of soda ash and the Government have be':!n rep:ying 
on the two mechanism of infol1Fal monitoring of produc
tion and distribut:on of soda ash and of qdequate imports 
to meet the gap between indigenous production 'and de
mand. 

"' * "' 
In order to help small scale industrial units, 19,100 tonnes of soda 

ash light were imported by the State Chemicals and Pharmaceuti
cals Corporation of India (CPC) during the year 1970-80 and distri
buted mainly to small scale units and State Units both directly and 
through State Government Organisations. This year also CPC 
has imported about 10,000 tonnes of the material and about 9,000 
tonnes l:\re still available with them for distribution. 
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. To protect the interest of thesrnall-users like house-wives and 

dhobies, arrangements haVe been made for the supply of about 1,000 
tonnes of soda ash per moritli-to the National Consumers' Coopera
tiveFederation (NCCF) for distribbtion throughout the country. 
This can be increased if the NCCF is able to lift larger quantities. 

"' * * 

In accordance with the statement of the Minister (PC&F), a 
High Powered Committee under the Chairmanship of Prof. Gopal 
Tripathi, formerly Dean .of CheJJ}ical Technology, Banaras Hindu 
University, was constituted on 2-9-78. The Committee pres~nted its 
Report in the first week of August, 1979. The recommendations of 
this Committee were considered in consuliation with other Depart
ments concerned, 

* * * * 
A Standing Committee was constituted on 7'-8-78 to sort out the

prOblems of production, distribution and consumption of soda ash.-

* * 

DUring the course of the debate on 7-8-78 in Rajya Sabha, the 
Ministet (PC&F) did state ~at the BICP c:ould be requested to go
into the question of price of soda ash. Accordingly, the BICP was 
requested to study the pricing of soda ash. The BICP submitted itS' 
report in August, 1979. Based on the reports of BICP .. and High 
Powered Committee, it was decIded not to resort to statutory 
control over price and distribution but to depend on the twin 
m~hanism of adequate .imports on the one hand and of informal 
monitoring and regulation on the other. 

* * * * * 
There was no assurance that import duty on soda :ish would be 

completely removed and that associations will be permitted to im
port soda ash without any duty. 

* * * * * 

Legally, it _ is not permissible to order waiver of duty only in 
favour of the association. Hence the quest\On of AISMA now being 
permitted to import 10;000 tonneswithout duty does not arise. It 
is open for it to arrang~ imports at the prevailing duties, as the 
AICMF is doing. 

* '" '" * '" 
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All the specific allegations pertaining to the years 1978 and 1979 
are devoid of substance. Because of the measures taken by. the 
Government, the supply position has improved and tbe situation 
today is qualitatively different from that in 1978 and 1979." 

C. Observation of the Committee 

5.4 'rite CommiUee note from the factu .. eomm~nts fUrnished by 
the Ministry of Petroleum, Chemicals and Fertili7.ers (Department of 
Chemicals and FtIl'tittzers) stating inter alia that •• ash was in sbol\t 
sUpply cIuriD& the years 1978- 1979 and early I.. As a J'eSUlt of 
the me8SurH taken by the Government, the availability 01 soda ash 
bas improved eonsblelrably. It . is easily avaHable in the utarket at 
prices Dot differen.t fftIm the ntaoufadliftrs' pri~. The open marbt 
price of soda asb whicb was as high as is. 3,0f1fJ/ - tG Its. 3,&00/- ,. 
tonlle in It'll and was ruling at •. 3;000/- -per tenne over a year has 
now come down to Rs. 2,290/- per tonne which is the ·same as the 
mAnufacturers' priee. 

The Mtnistry of PetroleuD1, Cbblicaisand f"ertilizers (Depart
mat. of CMmieals and Fettilizers) have furtber s1*ted mat in order 
to proteet the m~rest of the smail users like bouse-wives and clhobies, 
arrangements have been made for the supply of about 1,000 tonnes of 
soda ash per IIIIOIlth to the National Consumers' Coo~rative Federation 
(NCCF) for distribution tbro.pout the country. That could be 
nicreased if the NCCF Is able to 11ft larg-er quantities. 

The Committee feel that as the position )"egarding availability of 
soda ash has since eased considerably, no intervention is called for on 
their part. ~ 



VI 
ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA
TIONS OF THE COMMITTEE ON PETITIONS (FIFTH LOK 
SABHA) CONTAINED IN THEIR TWENTIETH REPORT ON THE 
REPRESENTATION REGARDING APPLICABILITY OF THE EM
PLOYEES PROVIDENT FUND AND MISCELLANEOUS PROVI
StONS ACT, 1952, TO WS. KANPUR JUTE UDYOG, KANPUR. 

-. 6.1 In- their Twentieth Report (Fifth Lok Sabha) presented to 
Lok Sabha on 12 December, 1974, ·the Committee after' considering 
the representation regarding applicability -of the Employees Provi-
dent Fund aIidMiscellaneous Provisions A~t, 1952 to MIs. Kanpur 
.Jute- Udyog,Kanpurand fue comments of the Ministry of Labour 
thereon, recommended as fellaws:--'-

"The Committee note that the Go~ernment have issued a 
directive to the K~mpur Jute Udyog, K~npur, - to reftmd 
workers the provident fund contributions deducted from 
theil! -wages fpr. the period 25th March, 1970 to 24th March, 
1973, with interest at the rate of f6 per cent annum or 
at the rate earned by the employer, whichever is higher. 
The Cammittee desire the Government to in:fQrm the 

Committee as early as possible regarding. the _ outcome 
of their above directive _to the Kanpur- Jute Udyog, 
Kanpur, and. wh~ther the requisite amounts have actually 
been refunded' by that factory to all the concerned 
workers. - . 

The Committee would also like the Government to examine 
the question of prosecuting the Kanpur Jute Udyog for 
the infringement of the law committed by: them and in
form the Committee of the result thereof." 

[20th Report (5LS) Para 3.4, page 8] 

6.2 The matter was taken up with the Ministry of Labour for 
implementation of the above re::ommendations of the Committee. 
The Ministry of Labour in their communication dated 27 October, 
1976. stated as follows:-

"As desired a copy of the Writ Petition filed by the Jaipur 
Udyog Staff Union, Kanpur and others in the Allahabad 
High Court is enclosed." 

*NOl enclo<e.:l 
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, A copy of the order dated the 10th October, 1.974 issued bi 
the Hon'ble High Court directing the management of Mis. Kanpui 
Jute Udyog to submit an account of provident fund accumulations 
.collected from employees' salaries as well as employers' contribu~ 
tions during the period from 25-3-1970 to 24-3-1973 is also enclosed. * 
'The establishment has furnished a statement to the Regional Pro-' 
videllt Fund Commissioner, Kanpur, showing Rs. 8,21,770.90 (both 
employers' and employees' share) as lying with them (~ money 
nQt trans~rred to/be deposited with Regional Commissioner). The 
Union has moved the High Court for direction for depositing this 
money by the management with the Regional Provident Fund Com
missioner, Uttar Pradesh. The application is reported to be pending 
be!ore . the High Court. 

So far as the question of prosecution of employers is concern
ed, it may be mentioned that Mis. Kanpur Jute Udyog 
were allowed in fancy period from 25-3-1970 to 24-3-:-1973 
vide Central Government direction dated 22-4-1974 issued 
under Section 19A of the 'Employees' Provident Fund 
and Miscellaneous Provisions Act, 1952. A copy of the 
same was forwarded to the Lok Sabha Secretariat vide 
this Ministry UO note oil even number dated 13th May, 
1974. It is against this decision of the Government that 
the Wo:'kcYS Union have filed a Writ Petition. No stay 
order or direction has been issued by the High Court for 
prosecution or otherwise. Since the establishment was 
allowed IDfancy benefit !upto ;,4-3-1973 vide direction 
issued u~der section 19A, the quE!tStion of prosecution of 
employer does not a:rise until the Hon 'ble High Court 
issues any direction to the contrary. It is, however, not 
possible to say with any exactitude, the time that the 
Hon'ble High Court will take for disposal of this case." 

6.3 The Committee on Petitions at their sitting held on 24 
December, 1976, considered the above reply of the Ministry of 
LlOour in the matter, The Committee noted that the Management 
of Mis. Kanpur Jute Udyog had furnished a statement to the Re
gional Provident Fund Commissioner, Kanpur, showing Rs. 
-821,770.90 p. (both employers' and employees' share) as lying with 
them. The Employees Union had moved the Allahabad High Court 

. ttr direction for depositing that money by the Management with 
-------'_._----------- ------

-Not enclosed 
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_ ~9D-~ Pro~d~t Fund Cmnmiasioner, Uttar Pra~. That 
~~~iion was r~tieii tQ be pel\~g before the High Court. Th~ 
~ttee also no~ that ~ writ petition filed by the Workers' 
'Q'~n in t~ All~bad High Court against the decision of the 
GQv~rnment to allow infancy periad to that firm kom 25-3-1970 to 
24-3A973 ,,'as ~n1ing beJbre the High Court-The Committee d~ 
cided to await the decision of the High Court in the matter. 

6.4 In their latest reply dated 15 May, 1982, the Ministry have 
intima~~d that according to availabl~ information, the writ petition 
filed by the E:anp-nr Jute Udyog S~ff "VniGB is still pending for 
hearing in the High Court of Allaliabad. 

1.5 The Committee trust that appropriate action will be taken by 
Govemment in the light of the final decision of the High Court. 



VII 

ACTION T~ BY GO,VEltNl4ENT ON THE RECOMMENDA
TIONS OF THE COMMITTEE ON PETITIONS CONTAINED IN 
THEIR SEVENTH REPORT (SEVENTH LOK SABRA) ON RE
PRESENTATION REGARDING GRIEVANCES AND DEMANDS 
OF WORKERS OF DEPARTMENTAL AND COOPERATIVE CAN-

TEENS IN GOVERNMENT OFFICES 

7.1 In their Seventh Report (Seventh Lok Sabha) presented to 
Lok Sabha on 24 December, 1931, the Couunittee .consider~ a re
presentation regarding grievances and demands of workers of :De
partmental and Cooperative canteens.· in Gov~nt offices and 
made certain recommendations. 

7.2 The Ministry of Home Affairs (Department of Personnel 
and Administrative Reforms) were requested to implement the re-
commendations of the Committee. The recoIDInendations of the 
Committee and action taken replies dated AprUand 8 July, 1982 
thereon furnished by Government are given below seriatim:-

--_._.- ----- ------------_._._--
Recommendations made by the 

Committee (Pa!"a 2. 19) 
Action taken by Govenunent 

(il The Government should draw Canteens employees were .allowed a f13t rllte of Dearness 
up a programme for grad- Relief of Rs. 51-per month. I)Jl every 8 poj.1)t rise in the 
uaI1y cxtendingfinancial bene- cost of living index. AftC'l' examining the quantum of 
fit other facilities to cantccns releifto be given to th~ canteen employees, keeping in 
employees at F with the mind the benefits admisSible to corresponding Central 
Central Gov.:rn··;~n: ~mph· Government employees the question of introducing a 
yea. .lab rate system of the additional Dearness Relief, 

inatead of the flat rate is cunently 'mder examina
tion of Government. As and when this is approved and 
implemented, it can be stated that the canteen 
employees would have moved one step further to 
being treated at par with Centro 1 Government em
ployees. It la, however, telt that since I'Wlning of 
cantoens for Government ~ cannot be consi
dered a! one of the direct functiOns of Government, but 
treated only as a matter incidental to it, it would not 
be appropriate to treat canteen employees as fulfted
ged Government servants and to extend to them .. 

financial and other facilities at par with Central Govern
ment employees as recommended by the Committee 

------------------
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iii) Govermnent should not take 
over the management of De
partmental canteens. Nor 
there is necessity of setting 
up a Corporation to run 
these canteens. Each Depart
ment mould have full free
dom to run the canteens by 
a Managing Committee 
consisting of representatives 
of local Head, Government 
servants and canteen staff. 
Proposed participative wel-
fare forum in major citics 
should be finalised expedi
tiously and constituted. 

(iii) Standardisation of $Ileprices 
of eatables served in these 
canteen. is T'.cith .. ~ fca~:h1e 
aor desirable. Managing 
Committee of the canteens 
ahould decide the sale prices 
of eatables at r~nable 
rateI on 'on profit no loss' 
basis. 

(iv) Medical allowance which is 
&s. lof-p. m. at presentshou
ld be augmented to a higher 
figure in case CGlIS facility 
is not extended to canteen 
worken. 

(v) Subsidy on account of the pay 
of canteen staffwhich is 70% 
at presP.nt should bf! increa
It'd to 100%. 

• 
2 

on PetitiOlll. Government, however, usurc the Com-
mittcc on Petitions that the demands of the canteen 
employees would be coaaidered sympathetically at 
appropriate level and since separately it bat been 
propoICd to have a forum in the form of Welt'are 
CounciJa, to deal with thcirdcmandsfrom time to time, 
such mattcn would be considered and dealt with in 
such forums. 

I t has been decided to accept this recommendation of the 
Committee. MinistTies,lDepartmenb. are heing 
advised accordingly. 

It bat been decided to accept thiI reoommcndation. 
MinistricsfDepartments are bcingimormcd accordingly. 

The question of enhancing the prCSC'nt medical allowance 
of Rs. 10/-is under consideration of Government. 

In their subsequent communication dated 8 July, 1982, 
the Ministry of Home Main (Department of Per
sonnel and Administrative Reforms) have stated that 
the medical allowance admissible to the canteen em
ployees has since been increased from RI. IOf-to &s. 
20f-p. m. with effect from 1-4-1g82. 

I t is not proposed to accept this recommendation because 
it is felt that in order to have some semblance of 
commercial approach, it is l"ecC!lal'y that part of the 
expenditure should be met by the canteens them
selves; otherwise there is likely to be a tendency of 
ignoring costs and not caring about economy etc. 
This .will not, however. affect the welfare of the 
workers of tht' canteens. 



(vi) Department of Pcnonnel and This recomm("ndation has been noted. 
AdminiItr.uivc RefOl1Jll 
should take keen interest 
in the smooth and efficient 
functioning of canteens in 
Government offices and in 
the welfare of canteen wor
ken. 

7.3 The Committee note the action taken by the Government 01) 

the recommendations contained in their Seventh Report (Seventh 
Lok Sabha in the matter. 
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ACTION 'l'AK.EN BY GOVERNMENT ON THE RECOMMENDA
TION. OF THE COMMITTEE ON PETITIONS CONTAINED 
THEIR SEVENTH REPORT (SEVENTH LOK SABHA) ON THE 
MATTER REGARDING RESTORATION OF COMMUTED POR-

- TION OF PENSION OF CENTRAL GOVERNMENT PENSIONERS 

8.1 In their Seventh Report (Seveilth Lok Sabha) presented to 
Lok 3abha on 24 December, 1981, the ComInittev considered action 
taken replies of the Goverl'iment on the recommendation contained 
in their Ninth Report (Sixth Lok Sabha) on the representation re-
garding grievanCt"S and demands of pensioners and observed as 
fnllows:-

"The Committee note the position stated by Ministries of Fin-
anCe (Department of Expenditure), Home .A1fairs (De-
partment of Personnel and Administrative Reforms) and 
Works and Housing in their action taken replies on the re
commendations contained in their Ninth Report (Sixth 
Lok Sabha) in the matter. 

In case of recommendation in para 2.50 of the Ninth Report 
(6 lS) regarding restoration of commuted portion of 
pension of the Central Governmelllt pensioners, the Com
mittee are not satisfied with the position stated by the 
Ministl'y of Finance (Department of Expenditure) in the 
matter. The Committee reiterate their recommendation 
that commuted portion of pension~ restored to those 
pensioners who have outlived their commutation period. 

In case of recommendation regarding pensioners' representa
tive on JCM, the Committee note that in view of terms 
of reference of National Council of JCM, Government do 
not consi'der it necessary to include pensioners' represen
tative on JCM. However, the Government propose to 
include the grievances and problems of pensioners in the 
SCOpe of proposed administrative tribunals." 

[para 4.4, pp. 31-32, Seventh Report (7LS)] 

8.2 The Ministry of Finance (Department of Expenditure), with 
whom the above recommendation of the Committee was taken up 

l4 



for implementation, have in their communicatiC)n d!tted U Marcb. 
1~, stated as follows:-

"The matter has been reconsidered carefully, The request of 
the penSioners is that those pensioners who had outlived. 
the period of 10 to 11 years after the cOll1mutation of pen
sion should be taken to have repaid to the Government 
the commuted. value by short drawal of pension and there 
fore, . the ctit in their pension should be restored. Su~ 
representations are baSed on the nusapprehension that 
the conversion factor of 10.46 used for commutation at 
age 58,-represents the number of years. In fact, thia 
conversion factor is derived from thE! rate of interest on 
Government securities and the exparien.ee of moFtalitly 
among Government employees. 

Corri.mubition is not compulSory, 'but is aD. 9ptlon81 fadUiT 
a~aiia.ble to pensioners to exchange a llfe-tlme benefit ~or 
an immediate one, for meeting iInm.ediate liability or for 
making investments or acquiring assets. It is for the mdi-
vidual concerned to make a choice. Obviowdy, the ar
nngement involves an element of risk for 60th parlieS
the pensioners obtaining the lwnI'-sUrtl ~mthu" "YiJUi 
may die before the period of commutation is over in which 
case Government stands to lose; or on the other hand, he 
may outlive the assumed survival period in which case he 
considers himself to be a loser. 

The Scheme of commutation of pension has to be viewed as 
part of package which is based on the longevityexperlence 
of the entire lot of retired employees. This is in the 
nature of life insurance, the financial viability of which 
depends on a balance between losses and gains. 

In view of the position explained above it is not possible to 
accept this demand of the pensioners." 

8.3 The Ministry of Home Mairs (Department of Personnel 
and Administrative Reforms) in their subsequent communicatiolUl 
dated 22 June and 5 July, 1982 have stated. as follows:-

"From a perusal of para 4.4 of the 7th Report of the Commit
tee on Petitions relating to representation of pensioners 
on the JCM it is clear that there is no further action to 
be taken on the part of the Joint Consultative Machinery
in regard to pensioners." 



'''!'be proposal relating to the constitution of Administrative 
Tribunals under the Central Government is still under ac
tive consideration as various administrative and . legal as
pects. establishing such Tribunals are under examination. 
As soon as the final decision is arrived at, action will be 
taken accordingly." 

S.4: The Committee note the position stated by the Ministries of 
Finance (Department of Expenditure) and Home AJfairs (Department 
of Personnel and Administrative Reforms) in their action taken 
Teplies on the recommendation/observation of the Committee contaio
·ed in their Seventh Report (Seventh Lok Sabha) in tbe matter. The 
Committee are not satisfied with the position stated by th"" Ministry 
of FiDance(Department of Expenditure) in regard to restoration of 
(:OJIlDlUted portion of pension of Central Go\'emIDent pensioners. The 
Committee reiterate their recommendation that commuted portion of 
pension be I'eStored to those pensioners who have outlived their com
mutation pettiod on humanitarian considel'8tion. 

NEW DELHI; 

18 October, 1982 

26 Aavina, 1904 (Saka). 

R. L. BHATIA, 

Chairman.. 

Committlee on Petitions. 
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APPENDIX I 
(See para 2.2 of the Report) 

[Petition No.3 re, establishment of Ratnagiri Aluminium Project 
in Maharashtra] 

LOK SABHA 

PETITIONS NO.3 

(Presented to Lok Sabha on 21-3-1980) 

LOK SABRA, 
NEW DELHI. 

The humble petition of Sbrimati Kusum Ramchandra Abhyan
kar, Ex-MLA, Ratnagiri (Maharashtra) and others. 

·SHEWETH 

1. The Ratnagiri Project of Aluminium Plant, hailed as a des
tiny project for the economic uplift of backward Konkan is· still not 
out of woods so far Government of India is concerned and has been 
hanging fire for about ~even years now. A row of run down, dilapi
dated sheds-their windows broken, Sun-bars faded~tand ghostlike 
and forlorn on a dusty plain. They are the only evidence of the 
. Rs. 80 crores-Aluminium Plant, which was to have been set up at 
Ratnagiri (Maharashtra) by the public sectol' Undertaking, Bharat 
Aluminium Company (BALeD), over eleven years ago. 

2. The. Project was finalised as early as 1966 by the Planning 
Commission which allocated Rs. 135 crores for two Aluminium Plant 
one at Korba in Madhya Pradesh and the other at Ratnagiri (Maha
rashtra) -to be constructed by BALCO, and to be completed towards 
the end of Fifth Plan. But for reasons known to itself, the Company 
has been unenthusiastic about the set up of the Plant in Maharashtra. 
The Korba Plant is now on stream., while the Project report for 
Ratnagiri Plant is· still gathering dUst in the BALCO office in New 
Delhi, and it is inspite of Rs. 1.37 crores initially invested for the 
acquisition Of land and the preparation of blue-prints made by th~ 
Central Government. . 

3. Ratnagiri, the large coastal District of Maharashtra, popu
larly known as "the Konkan Coast" has traditionally been a "poor 
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relation" with an ailing history of negligence, poverty and backward
ness. The region has over the years received a very small cut of 
the industrial take as compared to other Districts in the State. 
The Ratnagiri Alwninium Project has been illfated. The work on 
the Project was intenninably delayed; the Gove.rnment has reduced 
the allocation from Rs. 80 crores to Rs. § ~rores and for a while 
contemplated abandoning the Project altogether due to financial 
constraints. But maSs public support for the 50,000 iOline integrat
ed smelter plant, which is loolred upon as a partial answer to the 
unemployment problem in the district, saved it from being shelved 
altogether. Ratn:lgiri is the poorest district in Maharashtra and is 
often referred to as the money-order economy. Infertile soil (some
times as little as 6" of soil on hard sheet rock; on which only inferior 
quality millets can be grown), a total ab~nce of any kind of indus
try (the only Factory operating in Ratnagiri is the J. K Files, In
qustrial Files-which is also now closed down) and failure to buUd 
~n infrastructure conducing to the growth of bidwftry has resulu;d 
in a steady exodus of people (mostly men) towards Bombay. 

It is reported that every month money orders worth Rs. one crore 
and 60 lakhs are sent to their homes by people from thla distriet 
staying in Bombay. The money orders sent back home by . these 
immigrants forin the btilk of the district economy. 'rhe tiiigtation 

. . has alSo created il'bbaiabce fri. P6~ttofi.th:ere ar~ t:W6lve IAkhs 
women as a~t eight Iakhs men,. aiid there are many so-<:alled 
"ghost vDlil#S" wbfch aremhal:iited 6ri1y by WOrMn, eh1tdren IUld 

. old people. The Managiiig tiirecior of tile iJevelopment COrporation 
of Konkan area bas said ''itamag'iri is C1~c elXlltnp1e of what is 
known as the procesS of impbve~l1t 'l1ie . peOp1e are pOor .. be-
caUSe the land is ill-fertile. They have to go away to ~k employ
ment elsewhere. In theit absence the landbecOlne& poorer and poorer 
eaeh year. So more people have gone .Wtl!Y. It is a vicious circle of 
no d'i!velopment. What is needed to break it is the el-ea.tion of infra-

. strtIcture of industry." And it is because of this,the Government of 
India, decided to have the Alnminiwn Plant at Ratnagiri as far ba('k 
as in ID66. 

4. As per the original announcement of the Government the 
Plants at Korba (M.P.) and Ratnagiri (Maharashtra) were to com
mence operation simultaneously; the Korba Plant has gone in pro
duction, while the construction of Ratnagiri Plant has not yet b~n 
commenced. New Alumina Plants have come up in Kutch in 
Gujarat State ar.d two more Plants are coming up in Andhra Pradesh 
and Orissa State. HowevteT, the ups and downs in regArd to the 



green signal for alwninium Project at Rataagiri ~e continuing and 
nobody In the oftle1al quarters is' able to predict ?-Vith certainty whe
ther the project -will at aU go finaUy. Shri Biju Patnaik, the then 
Hon'ble Minister for Steel and Mines, had assured by a reply to the 
USQ 727, dated 17-11-1977 that there is no intention to abandon. the 
Plant However, by replies to USQ Nos. 1560 dated 24-11":1977; 6092 
dated 4-8-1977. 6172 dated 4-8-1977; and 3569 dated 14-7-1977 he has 
stated that the construction would not be takeJ.) up due totlnancial 
constraints, which make it difficult to assure the Project of the funds 
which would be needed. And in reply to USQ No. 7539 dated 20-4-1978, 
he has further stated 'Ratnagiri Aluminium Project is an approved pro-
ject and which has not been possible to take up so far, due to financial 
constraints. If aome private sector parties are interested in this 
project Government would consider any specific proposal on merits". 
The petitioners feel that this ~ impliedly su~ts that the 
project 'O\'ould not be undertaken in a pubUc sector. 

~. The record shO'WB that COMttuctiOtl of seven mil~ ~~ It.V. 
single cirCUit transmissic:m line at all MttanIted cost of &. '7ft.3S JAkbs 
to supply power to the propoaed Alumina plants near Cbiplun, hi
nagiri district (where the Plant was ~ ~ beI~
initially) was provided in the approved estimates of 'Koyana Project. 
Subse«tUently, It 'tIVmt propoSed to loeat@ the pbnt either at Ratna-

. giri or at Jaigad in the Ilatfle disttiet Ifidconseq~t1y 48 mile ctr
cuit 220 K. V. transmisSion lin! wfth aru~ termbuU facilitieS at 
an estimated cost of Rs. i6'4.23 lakhs V/as provided in the Project 
under the Development Credit Agreement· with the International 
Development Association. 

6. As the decision of the location of the Aluminium Plant was 
not forthcoming from the Central Government, it was ~ by 
the Maharashtra Government in July 1966 to go ahead with the 
import of required materials so that the foreign exchange coMpo
nent of the expenditure could be incurred and its l'e-imbursement 
obtained from the International Development Association. The ma
terial and equipments such as switch gear, transformers, insulators, 
aluminium and zink ingots, steel angles, costing Rs. 83'45 lalms 
were nloeived by March 1969. Rs. 7.99 lakhs were also spent bet
ween June 1969 and May 1973, On establishment, the expenditure 
was Rs. 7.51 lakhs and the survey work Rs. 0.28 lakhs by Division 
set-up mainly for this work; and as the location was not finalised 
by the Central Government, all this material was handed to the 
Maharashtra State Electricity Board by the State Government of 
Maharashtra. ' ..• -.- I 
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7. Location of the Project at Ratnaliri was finally decided by 
the Central Government in April1~4 as the State Government wu 
encouraging th6 industrial complex of Ratnagiri. Over all these 
Years the infra-structure has been built up at a cost of Rs. 3 crores 
and Ratnagiri has been developed as an all-weather port to facihtate 
the import of machinery and export of alumina. 

8. In fact, the State Government had proposed to have the foun
dation stone of the ;project laid on October 2, 1974. The then Chief 
Minister of Maharashtra had approached the then Prime Minister 
(Mrs. Indira Gandhi) to lay the foundation, but she could not come 
as she was pre-occupied and the foundation stone of the project 
could not be laid down. 

9. In taking a firm decision to set up the Project at Ratnagiri, 
one factor that was taken note 'of was the inexhaustible supply of 
raw material resources. Bauxite is in abundance about 70 miles 
from Project site at Dhangar-Wada and Udgir. This bauxite which 

. is to feed the plant at Ratnagiri is richer than the Korba ore, the 
fol'ID.eI' containing 51 per cent alumina as against 4f7.47 per cent in. 
the latter, that is, . at . Korba. 

10. The 50,000 tonnes Ratnagiri Plant is being set up with Hun
garian collaboration. This project was to be included in the 
Fifth Plant and it is. reported that such an assurance was given by 
the Government on the floor of theHouse.-

11. Ratnagiri was chosen a location bec:ause it was an indus
trially backward district and being a port, setting the plant there 
was advantageous for export of finished aluminiUlIl; As per original 
schedule of eJqlenditure a provision was made for an expenditure 
of Rs. 7 crores in 1976-77; Rs. 16 crores in 1977-78 and Rs. 24.90 
crores in 1978-79. But the actual expenditure during 1975 was I' 
lakhs. This was followed by another expenditure of 25. lakhs in 
197~76 and yet another 18 lakhs in 1977 and in the year 1977-78 it is 
reported that only 10 lakhs were spent and in 197~79 only a provi
sion of Rs. 5 lakhs was made. The petitioners feel that when the 
origmal schedule of expenditure was fixed. the . financial resources 
must have been taken into consideration. It is, therefore, now difti
cult for the petitioner~ to appreciate as to how the question of-fin
ancial constraints has now cropped up~ Even the further events 
that have taken place prima facie su~gest that the Government is 
neglecting the Project and do not seem to be serious about this 
Proiect. The three hil!hly paid Technical Officers of BALCO. at 
Ratnagiri are only selling grass and mango fruits from the land ac-
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.quired for the Project and that is the only work which they are 
doing for the Project till today. This project under the circwnstan
ces has become a laughing stock 

12. If the earlier logic of taking up the project in right earnest 
when the demand and supply position merited it is expected,' it 
would appear that the Project should be speeded up right now 
because of the large scale alumina imports last year and this year. 
But apart from Mines Ministry'S attitude which ba:fH.es of under
'Standing, it appears that therE!! must be some other reasons which 
probably come in the way of Project setting up. 

13. With huge industrialisation taking place all over the coun
try, Konkan continues to be gambling in rains with its poor agri
-culture and much known money order economy. The years of free
dom and economic progress and development did very little good 
to Konkan in the absence of any industrial advancement. It is the 
arur.ouncement of e,stal.lishing Project in Ratnagiri in 1964 that enkind
led the first :tormidable ray of hope in the minds of people of Konkan 
which is awaiting its extinguishment with an all pervading feeling 
amongst the people of Konkan that the idea of having the project 
here is dying. The people of! Konkan are immensely pained when 
they SUilpect that the project is being shifted elsewhere. This feeling 
is unfortunate and we sincerely believe that there are strong grounds 
for the same. 

14. Our Member of ,Parliament from Ratnagiri Constituency. 
Shri Bapusaheb Parulekar, wrote a l$ter to Shri Morarji Desai, the 
then Prime Minister, in this connection on 6-8-1978. That letter ,was 
replied to on 1-9-1978 by letter No. 1795/PMO-78 and the then Prime 
Minister informed /Shri Parulekar, "The project was approved in 1974 
and BALCO was appointed the agency for- the implementation of 
this Project.' On account of constraints and resources it was not 
found possible Ito achieve any progress in the implementation of the 
proiect. For one thing, the estimates have had to be revised in 
1976-77 and for another, the choice is yet to be'made as to how the 
canacity should be created in the context of plan allocations in 
1978-79. These matters .are under consideration. I can onlv say at 
this sta!re that before a final decision 1's taken on the location of 
project, Ratnagiri project will also be taken into \ consideration." 

15. Accordinltly your ;petitioners prav that learlv and promnt 
~tens towards the establishment and commencement of Ratnalliri 
Alumillltlm 'Proi .. ct are .essential and as such immeOiate steDs be 
tllken for establishing this belated project, which would mean a big 
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step towards industrialisation of rural India Wlllcl1:is o~ of ~!'! 
goals. Your petitioners further pray that 'the Lok Sablta "thro].lgh 
its Committee on Petitions may investigate, itito the matter, study the 
entire problem and recommend ~ Govenuneot tp ~tablis.h the 
approved Aluminium. Plant at Ratnagjri in Mallaramtr4l at an elU'ly 
date and not to drop the project. -

And your petitioners as in duty bound shall ever pray . 

Name of the Petition,rs . Address SigI!~turc or 
Thumb 
impr~8ion 

I. Smt. Kmu m RalDachandra Abhy- Ilatnagiri Sd/-
JI.)lkar.~-MLA . 

It. Pr. $hridhar Datt~tr.,.y Natu. . Guhagar, Imtrict Ilatnagiri. 5d/-
Ex-MLA 

s·Shri GliIJlpnlm DaQlat Sakl-t D;ijlOli, District ~t\1~i. Sd/-
Ex-MLA 

-l. Dr.Jaganpath Shanw Kelbr 

5. Shri Rajaram Shill de. 
&-MLA 

6. Shi Bhikaji lIari Cbavan 

7. Shri Amritrao Bhonale, 
Ex-MLA 

Chipl~ D,iltricl Ratnagiri. 

Presi~nt, Ratnagiri .Zila J't.rifm d. 

Khed, District Ratnagiri. 

511./-

SQ/-

s.c./-
. 8 •• i ARant Dh~cWM:t Shirponbr Sailhapati, WQI'P ft H~, ZiIa Sd/-

Parishad, Ratnagiri . . ------------------ -----------
COUNTERSIGNED BY: Bapusaheb :Parulebr, M.P .. 
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(See Para 2.19 of the Report) 

[Ministry of Steel and Mines (Department of Mines) eommunica
~ ~~9 September. 1981ITela~ to Petitloll No. 3 ~egard
ing establish.rqent of Ratnagiri AluminiUIJl Project in' Maharash
tra] 

MINISTRY OF STEEL & MINES 

(DEPARTMENT OF MINEs) 

, SUBJECT:-Petition No. '3 regarding establishment of Ratnagiri Alu
minium Project in Maharashtra. 

Reference U.O. No. 51131CI180, dated the 17th August, 1981, 
from the Lok Sabha Secretariat (Committee Branch-I), on the 
above subject. 

A delegation led by Minister of Finance, Government of Maharash
tra, , and including 'representa.t-ives of ~he Governm~nt of Maha
rashtra ·and the State lndUstrial and Investment Corporation of 
Mat"lar~!ltra Limited visited Dubai' in June, 1981. This delegation 
held discussions with various industrialists and business hQuses of 
Bahrain, Kuwait, Abu Dhabi and Dubai. A Prot{)col of Understand
ing was signed between representatives of Al-Ghurair Group of 
Companies, Dubai and the State Industrial and Investment Corpo
ration o~ Maharashtra Limited. This Protocol of Understandillg, 
mter alia, covered a proposal for setting up an Al'l11Ilina plant ' in 
M;aharashtra. The proposed project is to have a capacity of 3,00,000 
tonnes per annum of alumina in the- Ratnagiri region of the State. 
The preliminary scheme envisages export of this alumina to Dubai 
and other countries, where smelting facilities already' exist, or are 
~ the pr~ess of peing establislted. The Capital cost of the alumina 
project,' as ~timated by the signatori~, is US $90.00 million. ' 

The Protocol of understanding lays down, in principle, the basis 
for further deliberations regar~g location, infrastI".lcture facilities, 
services, commercial matters, corporate structure, financial resources, 
lilPpraval ~om the Government and othe,r authorities, and other 
lleoessary parameters for the launching of the jo~nt ventwe, and 
'I:l:w e~ec"tioll of the prpje,ct. ' 

(Sd/-J. A. Chowdhury) 
DiRECTOR 

Lok Sabha Secretariat (Committee Branch-I~ Shri S. D. Kaura 
Chief Leiislative Committee Officer, New Delhi. 
---------------------------- ------------------

Deptt. of Mines U.O. No. l(25)/80-Met. I dated 9-9-1981. 

e 



APPENDIX m 
(See para 3.2 of the Report) 

[petition No. 4 re~g solution of problem. of foreign nationals 
in Assam within the provisions of the Constitution.] 

To 

LOK SABRA 

PETITION NO. 4 

(Presented to Lok Sabha on 11-6-1980) 

LOK SABRA, 

NEW DELHI. 

The humble petition of the Members of the Assam Legislative 
Assembly to the au~t House seeking intervention of it on the crisis 
arising out of the foreign nationals' issue in the State of Assam. 

SHEWETH 

1. That, Uris is a strange and peculiar instance in the annals of 
the Indian Parliament that some areas of the strategic North 
East region of the country have not been represented in the present 
Lok Sabha. Mention may be made here that out of 14 representatives, 
Assam has been deprived of the services of 12 representatives in the 
Lok Sabha. The constitutional crisis and the parliamentary func
tioning have further. been ~paired in Assam as a result of the 
suspension of the Legislature there since December 12, 1979. 

2. That in negation of the provisions of the- Constitu.tion of India 
and the Representation of People Act, ,the Government and the Elec
tion Commission of India have failed to hold election in an integral 
part of the country and thereby have deprived the people of Assam 
from exercising their the most important political rights guaranteed 
by our sacred Constitution. 

3. That, this august House is the custodian of the Soveriegnty 
and the Constitution of the country. No sovereign nation can permit 
influx of foreign nationals into its own territory. But the North East 
region of the country in general and Assam in particular have been 
experiencing the area being utilised as the dumping ground for large 
number of foreigners being thrown out by neighbouring countries 
since a long time. Besides -large number of such foreigners were 
given poli.tical rights by entering their names in the voters' list of .. 
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the State, which has created a strong sense of political, economic, 
social and cultural insecurity in the minds of.the people of Assam 
and disturbed the demographic balance of the entire N.E. region. 

The magnitude of the problem created by' incorporation of huge 
number of foreigners' name. into the voter.;' Wst in Assam had even 
caught the attention of not less an authority than the Chief Election 
Commissioner of India: He admitted the alarming situation in the 
Conference of the Chief Election officers at. Ootaeamund on September 
24, 1978, and exclaimed .... "The population in the 1971 census record-
ed an increase as high as 34.98 per cent over the 1961 figures and their 
increase was attributed to the inilux of a very large number of 
persons from neighbouring countries. The influx has become a 
regular feature, I think that it may not be a wrong assessment to 
make on the basis of increase of 34.98 per cent between the two cen
suses, the increase that is likely to be recorded in 1991 census would 
be more than 100 per cent over the 1961 census. In other words, a 
stage would be reached when that State may have to reckon with the 
foreign nationals who may in all probability, constitute a sizeable 
percentage, if not majority of .the population in the State." 

4. Accordingly your petitioners pray to this august House to in-
tervene in .this matter of national importance involved in the issue 
of foreign nationals in Assam and to--

(a) direct the Government of India to find an immediate solu
tion of the problem of foreign nationals in Assam within 
the provisions of the Constitution and existing laws of the 
land and bring back the normalcy in ,the State; and 

(b) direct the Goyernment either to activise the Assam Legis
lative Assembly or to dissolve it forthwit~l. 

And your petitioners as in duty bound shall ever pray. 

Name ofthe Petitior:er~ 

alln gthcr sixtren }'LL.A •. 

2412 LS-4 

Signature or 
Thumb 
impression 

L~aner,Janata l.egislature Party, Assam Snl 
L~gi.lative A~.embly, PO·Dispw., Assam. 

Countersigned by: ~dhu Dandavate, M.P. 

10+1980 

Division No. 438 



APPENDIX IV 

(See para 3.3 of the Report) . 

[RelPresen:tation dated 4 December, 1980 from the President, Asom 
Keshori Sangha, Gauhati regarding. solution of problem of foreign 
nationals in Assam within the provisions of the Constitution] 

ASOMKESHORISANGHA 

CENTRAL COMMITTEE: GAUHATI, ASSAM 

Ref. FOR/79-80 New Delhi, 4th December; 1980. 

To 

LOK SABHA 
,; 

Thro' The Hon'ble Sp~aker, House of the People 

(Lok Sabha), 

Parliament House, 

New Delhi. 

In the matter of:-

A petition under Rule 160 of the Rules of Procequre and Con
duct of Business of Lok Sabha. 

The humble petition of: . 

ASOM KESHORI SANGHA, .-a sC)cio-economic-cum-cultural organisation of the Youths Assam. 
with Cen,tral Office at Gauhati, Assam represented by 

1. Shri Bipul Choudhury, President 

2. Shri Pradip Baruah, Vice-President 

3. Shri 'Muk~IBaruah, Assistant General Secretary, and 

4. Shri Dhananjoy Das, Joint Secretary, 

all of Asom Keshori Sangha, reside~t of Noonmati, Gauhati City, 
District Kamrup, State of Assam. . . 

The Humble petition of the petitioners above named. 
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MOST RESPECTFULLY SHEWETH: ..... 
1. Late Asom Keshori Ambika Giri Roy Choudhury, born in De

cember, 1885, espoused the 6cause of the Assamese language, litera
ture, culture and civilisation all throughout his life which expired 
on January 2, 1967, having propagated through his various writings 
and editorship of Deka Asom, for the development of the' Assamese 
society as a part of the great Indian Nation but confined in the sensi
tive reg:on of Hills and Plains surrounded by alien countries on all 
sides and linked with the mainland India by a narrow corridor of 
40 miles a bottleneck for transport, communications, cultural and 
social exchanges which remain frequently interrupted due to the 
vagaries of nature and human failures. After his death the youth 
of Assam became organised to carryon his struggle for ameliora'tion 
of the socio-economic condWons of the people of Assam consisting of 
various classes and communities including tribals of divers culture 
and social habits and practices and it took the name of Asom Keshori 
Sangha. 

2. That th~ petitioner Sangha has observed that after the partition 
of India, over and above the people who had migrated into Assam 
from neighbouring West Bengal, when it was a part of India, much 
larger number of people who had become aliens continued to infil
trate into the North Eastern Region, some as refugees and others 
without any excuse whatsoever although they formed their own 
country in East Pakistan and should have continued to live there. 

3. That these people included some such classes who drew their 
inspiration from the people and authority of their own country i.e. 
East Pakistan and as such-proved a great danger to the security and 
integrity of India, country of the petitioners. The petitioner Sangha 
aroused public opinion against such inroads of the. hordes of people 
who not only grabbed the lands lying fallow or in occupation of the 
simple tribal and weaker sections of the indigenous people but also 
disturbed the peace and ease of the simple farming population at the 
instigation of their land hungry leaders. 

4. That being foreigners such p~ople must have lawfully entered 
into Assam, a part of India, and got themselves lawfully registered 
as Indian citizens, but they never cared to follow any legal proce
dure, dauntl~ssly entered and settled down and having been har
boured by other people of their ethnic groups concealed themselves 
avoiding detection by the authorities. In the result it so happened 
that falsely claiming as Indian citizens they got their names entered 
into the Electoral Rolls of the d'stricts in which they found place 
and grabbed all lands preserved for the indigenous Indian landless 
farmers, excess tea garden population are th~ population to grow 



besides the tribals who may decide to come down for better living 
to the plans. 

5. That according to the Articles 5, 0 and 7 of the Constitution of 
India and sections 3, 4, 5 and 6 of the Indian Citizenship Act those 
who came into India after the 19th day of July, 1948, were not Indian 
citizens. Following the partition of India into India and Pakistan 
some Muslims had feared cOI.Jlmunal troubles in India and left for 
East Pakistan, but there was a Pact between Prime Ministers of 
India and Pakistan that those who would return to India before 31st 
December, 1950, would be treated not to have lost their Indian citi
zenship. In case they were not present at the time of Census held 
in 1951 and in anyway escaped enumeration they were present at 
the time of preparation of the electoral rolls in 1952 for the general 
election and entry of their names in these rolls may be enough to 
hold that they were present in India at that time. Out of the enume
ration slips, under the provisions of the Census Act, a National 
Register of Citizens was prepared and preserved in. every Collector's 
Office in the State. 

6. That the Union Ministry of External Affairs publi$hed a bro
chure entitled 'Influx' on the Infiltration of East Pakistanis in August, 
1963, in which it was admitted that large number of people from 
East Pakistan illegally m:gratsd to A!sam, Tripura and West Bengal 
till that date and in fact there being virtually no check on the bor
ders they still continued to infiltrate and swell the population by 
34.9 per cent per decade against the Indian growth average of 11 per 
cent only. But in spite of such an admission the Gowrnment of 
India did not care to stop infiltration of'new people from that coun
try and to deport those who had illegally ent~red under the provi
sions of the. Foreigners Act in spite of the demands of the Members 
of Parliament from Assam owing to the pressure of the people. 

7. That the Prime Minister of India by his declaration dated 10th 
July. 1962 fixed 1952 as the 'date of enquiry' into the infiltration of 
foreigners into Assam, and in the Parliam~t the Government 
declared that those people who would migrate into India without 
any vali<;l documents of travel after 1st April, 1965, would not be 
granted any rehabilitation in India. There are i~portant rulings 
of the Supreme Court of India that the Executive Government can
not bestow Indian citizensh:p to any foreigner; it can only restore 
allegedly lost citizenship under Rule 30 of the Citizenship Rules, but 
as ill luck would have it the Union Government by issu'ng some 
sweeping directions, not tentamoUl).ting to Presidential Orders, asked 
the Government of Assam to register all the foreigners who entered 



illegally into Assam as Indian Citizens although the Constitution of 
India and the Citizenship Laws d~d not permit such a measure. 

- 8. That the presence of the names of foreigners on the Electoral 
Rolls of the State of Assam was so overwhelming that it did not 
escape the notice of the Election ComIThssion and the Chief Election 
Commissioner, while addressing a meeting of the State Electoral 
Officers at Ootacamund in the latter part of ~78 expressed great 
concern over the matter. Accordingly the Chief Electoral Officer, 
Assam, verified any doubtful citizen enrolled earlier as elector when 
revision of the rolls was necessary _to elect a Member of the Lok 
Sabha in place of Shri Hiralal Patwary, deceased, from. Mangaldoi 
Lok Sabha constituency. It was disclosed that out of nearly 47,000 
persons challenged as many as 36,000 could not prove that they were 
electors by being·lndian citizens. The by-election was, howe;ver, not 
held as the Lok Sabha was dissolved in August, 1979. 

9. That the disclosures in the Mangaldoi Lok Sabha constituency 
was so disturbing that a State wide agitation started against the pre
sence of the foreigners in the State and infiltration into the electoral 
rolls threatening the security of the State by the election of persons 
on foreigners' vote or even foreigners themselves getting elected as 
peoples' representatives and rule over the Indian citizens. It began 
to be doubted whether all the M.Ps. and M.L.As. who were elected 

. from Assam seats were so elected on the votes of the genuine Indian 
citizens. 

10. That immediately thereafter the Press in the State became 
pregnant with the fears that Assam was being invaded by an un
armed army of aliens from the neighbouring East Pakistan and later 
Bangladesh and unless steps are taken to deport the foreigners from 
Assam soil, this part of the country would be lost to India before 
long, This followed by a non-violent Gandhian movement of satya
graha including picketing of offices of the Government, blockade of 
crude oil and forest produces going out of Assam in order to bring 
home; to the people of India the seriousness of the situation. The 
agitation continues from phase to phase and spearheaded by All 
Assam Students Union and All Assam Gana Sangram Parishad, the 
latter being a joint body of two regional political parties and some 

_ cultural organisations and also by the petitioner Sangha involving 
all youth bodies of the State. 

11. That the demands of the people of Assam are in short:-

(i) The people who are foreigners be identified on the basis 
of (a) Constitution of India, (b) Citizenship Act read with 



other relevant laws taking into consideration the National 
Register of Citizens prepared under the Census Act in 1951 
and the Electoral Rolls of Assam published in 1952 and 
used in the general election held that year. 

(ii) The names of the foreigners so identified., if found on the 
electoral rolls, be removed so that they cannot vote at any 
election whatsoever. 

(iii) Those who are identified as foreigners be deported from 
India, unless for any reason some people should not be 
deported but in any- cas~ they must be taken away from 
Assam to other pai'ts of the country as Assam cannot bear 
the burden alone. • 

(iv) The people of Assam must be guarante~d in respect of 
preservation of their numer~cal majority, special identity 
as a race with separate language, culture and literature etc. 

12. It is unfortunate, howe~ver that in spite of three round of talks 
with the Union Government, the people of Assam failed to secure an 
official declaration followed by steps in action to identify the foreigne.rs 
on the basis of the Constitution of India and Citizenship Laws besides 
the Foreigners Act and to disfranchise such foreigners identified and 
the modalities to be adopted for deportation and dispersal, where 
necessary, in a time-bound programme, so the agitation continues 
even till this day. 

13. It is more unfortunate that anLsocial elements have become 
more active day by day and many lives have been lost and proper. 
ties damaged in violence from time to time.' The Central Reserve 
Police Forces and the Army J awans have been let loose in the State 
against peaceful participants in the agitation and other uninvolved 
people also resulting in serious complaint of killing by firing, injuries 
tq many, rape of women and almost perpetual panic in t~e minds of 
the people. It has officially been admitted that 230 lives have been 
lost and more than 224 persons are in the list of missing people be
lieved dead. 

14. For the last one year or more the functioning of the State 
Government of Assam has been stalled and the State having been 
under the President's Rule under Article 356 of the Constitution with 
animation of th~ legislature suspended and there being no Members. 
in the Lok Sabha from 12 constituencie~ of Assam as the agitators 
prevented the candidates to file nomination: papers in the general 
mid-term election held in January, 1980, the people of the State are 
wholly un-represented in the Government and no administration of 
justice and even routine work have been going on at the moment as 
the result of this agitation and mass non co-operation of the Gov-
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ernment employees at all levels to administer the State. A situation 
which has no equal m the annals of Indian history has arisen. It 
is due solely to the Union Government's Citizenship laws to resolve 
the question of foreigners in Assam and repressive measures adopted 
to suppress .the lawful demands of the people of Assam for preserva
tion of the integrity and security of the country in the North-Eastern 
Region. 

15. In view of the above, your humble petitioners respectfully 
pray that 
-~ (i) the Government of India be. directed by a r-esolution of the 

Lok Sabha to identify the foreigners in Assam under the 
provisions of Articles 5, 6 and 7 of the. Constitution of India 
and Se,ctions 3, 4, 5 and 6. of the Indian Citizenship Act 
taking the National Register of Citiz.ens, Assam, •. 1951.and 
the Electoral Rolls used in the general eleCtions held in 
1952 as additional documents into considerati~, and to-

(ii) delete the names of those people who have been found 
to be foreigners according to prayer (i) above, from the 
lists of electors to all statutory bodies of the State, and to-

(iii) arrange to deport those persons found to be foreigners 
to wherever they came from, and to-

(iv) take immediate steps to strengthen the check on the Indo
Bangladesh borders to prevent infiltration of the foreigners 
and erect a penn anent earthen wall all along the borders 
entrusted to the Indian Army for defence against any 
intrusion/or infiltration, and to-

(v) take such steps as would ensure _ the people of Assam to 
maintain their separate identity with a language, culture, 
literatUre and heritage of their own inside-the Indian 

Union as a part of the, national mainstream o'-f India. 

And, for this Act of kindness to the people of India li\lling in 
Assam, the humble petitioners, as in duty bound, shall ever pray. 

Name of the Petitioner 

I. SHRI BIPUL CHOUDHURY 

2. SHRI PRADIP BARUAH 

Address 

Presiden t, . 
Asom Keshori Sangha 
Noonmati 
Gauhati City, 
Distt. Kamrup, 
Assam 

Vice President, 
Asom Keshori Sangha 
Noon mati 
Gauhati City 
-Distt. Kamrup 
Assam 

Signature 

Sd/-
Bipul Choudhury 
4-12-1980 

Sd/-
Pradip Baruah 
4-12-1980 



Name of the PctitiOll('r 

----------
g. SHlU MUKUL BAIlUAH, 

I. SHRI DHANANJOY DASS 

52 

Addf<'l'l 

A.istan t General 
!kcretary, 
Asom Keshori Sang},a 
Noonmati Gauhati City, 
Di~tt. Kamrup, 
Allam. 

Joint Secretary, 
ASCIID ~hori S ....... 
N()()IIIMtl Gauhati Oity 
Dish Kam.rup. Allall1. 

Sdf-
Mulnl BUlI:lh 

Dated New Delhi the 4th ~r, Iglo. 
~ of the Melllbcr ~-... : 

• Sd/- N. Eo BORO . 
M. p. (Lait Sabh3~ 
Divi!i(,D No. '1~ 
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APPENDIX V 

(See para 4.2 of the Report) 

[Petition No.6 regarding ban on export of frogs' flesh] 

LOK SABRA 

PETITION NO. 45 

(Presented to Lok Sabha on 7-8-1980) 

LOK SABRA' 

NEW DELHI. 

The humble petition of Shri Dutta Tamhane, ex-M.L.C. and 
Sarpuehas of various village Panchayatsin ~ District 
(Maharashtra) small and other agriculturists frcm· the same area 
particularly engaged in paddy cultivation and some elected represen
tatives. 

SHEWETH 

In recent years there is a great destruction of paddy cultivation 
due to a sort of pest called "KHOD-KIDA" in regional language. 
These most dangerous insects breed in the very stem of the crop. 
Practically all chemical pesticides have proved to be ineffective in 
eradicating this pest menace. The Zila Parislw!s and other local 
bodies do undertake a programme of spraying insecticides and 
recover the amount of expenses from the concerned agriculturists 
a-nGl the remedy proves costlier ~ the, disease. In some areas this 
operation is made compulsory by law and the agriculturist has to 
be a victim of the pest as well as these semi-government measures. 

SinCe the year 19'12-'l3 this pest is responsible for destructing 
nearly one third of the paddy crop every year. After all the 
methods for stoppIng this menace are over, now the agriculturists 
are being advised to take out an the roots of paddy after reaping 
is over and burn them to ashes. This method 15 also very expensive 
and cannot be said to be a foolproof method. At times, old people 
who stay in a particular locality suggest some remedies which the 
experts either do not know or reject them as primitive. In this case 
too, we are afraid, the same thing is happen.ini· 
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According to the old and experienced agriculturists in this area, 
the "KHOD-KIDA" is not a new menace. But it never took a dimen
sion as it has taken today only because of the ecological balances 
created by the nature itself. Frogs living abundantly in paddy 
fields are the natural enemies of this pest. Frogs devour small 
worms of this pest and completely destroy them. So rear~ng of frogs 
in the fields is, perhaps, the most effective remedy· for the eradica
tion of this pest. 

But alas, Government's policy of exporting frogs' flesh as a 
delicacy for dining tables is responsible for total destruction of 
frogs. People engaged in this trade hire people for catching frogs 
and in spite of the villagers requests frogs are trapped and despatch
ed to canning factories. All efforts on behalf of village panchayats 
or influential agriculturists to stop this destruction of frogs become 
futile as it has become a lucrat:ve employment to a' number of 
poor people. 

According to them, the remedy lies in stopping the export of 
frogs' flesh. This will immediately stop the destruction of frogs 
and the frogs who thrive on worms, will destroy the "KH<?D-KIDA" 
menace. 

Accordingly, your petitioners pray that as no other remedy is 
open for them to press this suggestion, the Lok Sabha through its 
Committee on Petitions may investigate into the matter, and if 
satitlfied, recommend to the Goyernment a ban on export of frogs' 
flesh. 

And your petitioners as in duty bound will ever pray. 

Name of the petitioner 

Shri Dutta Tamhane, 
Ex. M.L.C. 

Address Signature or Thumb 
Impression 

.---- -- ---- -- ---
C/o Oriental Stores, 
Thane (Maharashtra) 
and seven othen 

Sd/-

. Countenigned by: R.K. Mhalgi, M.P., Div. No. 547 Dt. 4-8-1980. 



APPENDIX VI 

(See para 4.5 of the Report) 
.. 

[Factual note dated 30 September, 1980 of the Ministry of Com-
merce on Petition No.6 regarding ban on export of frogs' fiesh] 

The export of froglegs from the different parts of India during 
the last three years as follows:-

Q: Quantity in tonnes 
v: Value in Rs.~lakhs. 

Exports througli the Port of IgSo-81 
Apr.-June 

1979-130 1978-79 1977-78 

Cochin Q 250 1684 1802 1058 

V 47.63 367. 85 449.70 259.38 

Bombay Q 14 514 844 562 

V 1.60 97.58 197.82 129.23 

Madras Q 38 660 1291 990 

V 10.16 148.30 305. 64 214.9 

Calcutta Q 63 131 286 

V 19·06 3.3. 67 63·23 

---
In the southern States agriculturists liav~ not pointed out any 

such problems due to catching of frogs from 'their paddy fields. 

2. There does not appear to be any correlation between the col
lection of frogs and increase in the incidence of paddy stemborer 
because of the following reasons:-

(a) The frog industry has been set in 1957 while the first 
epidemic of paddy stemborer broke out in 1967. 

(b) The frogs are being collected for export from six 
districts of Maharashtra State, 3 on the Western coast 
and 3 districts on the extreme east, while stem1Jbrer prob
lem is localised only to a certain areas extending to about 
20 lakh acres of paddy in the six paddy growing 
districts. 
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(c) The intensity of damage due to stemborer is very 
fluctuating as in certain areas it is found that the damage 
is very severe, while in other the damage is negligible. 
The incidence of paddy stemborer fluctuates from year 
to year. 

(d) It is found that the damage due to paddy stemborer is 
only concentrated in the late local varieties and is predo
minantly observed in areas where there is double cropping 
of paddy. 

In view of the above facts, there is every reason to believe that 
the frogs have very little role to play in keeping the paddy stemborer 
under control. 

3. Irrespective of the fact. whether frogs play any role in keeping 
the paddy stemborer pest under control, following measures are 
already in force for conservation of frog population in India. 

(i) There is a total ban on catching of frogs during the 
breeding season viz. 15th June to 15th August each year. 

(ii) There is a total ban on export of small froglegs (over 
80 numbers per kg.) 

(iii) Only 2 species out of over 100 species available in nature 
are permitted to be caught viz. 

Rana Tagrina and Rana Hexad 

4. It will, thus, be seen that firstly, there is very little role for 
frogs to play in keeping the paddy stemborer pest under control 
and secondly, the measures already in force are adequate for con
servation of frog population in India. 



APPENDIX VB 

(See para 4.7 of the ~.POrt) 

[Factulu note dated 15 May, 1982 of the Ministry of Agriculture 
(Department of Agriculture and Cooperation-Trade Divis'on)-on 
Petition No.6 regarding ban on export of frogs' flesh] . 

Most of the exPort takes place from Cochin, Bombay, Madras 
and Calcutta. The quantity exported in 1979-80 was of the order 
of 2900 M. T. valued at about Rs. 680 lakhs. The only fleshy part 
of a frog being exported in the legs. One kg. of froglegs will conta:n 
legs of about 12-.:.15 fully grown frogs. At this rate about 435 
lakhs of frogs were killed for export of froglegs. 

2. The Ministry of Agricultur'! invited comments on this petition 
from a number of institutions. The comments are summarized 
below:-

Zoological Survey of India 

Approximately there are 135 species of frogs recorded from 
different parts of India. However, the export varieties are Rana 
Tigrina and Rana Hexadectyial. 

3. Whether the increase of paddy stem oorers/mosquitoes has 
any direct bearing on killing of frogs or not is still to be work~ 
out. A research finding· in 1975 indicated that due to removal of 
frogs from the fields there was an ;ncrease in the number of land 
crab in the agricultural areas which caused damage to the wet land 
crops. Dr. Biswas, Dy. Director, Z'lOlogical Survey of India had 
advised that indiscriminate destruction of frogs has resulted in spurt 
not only in the number of agricultural but also human and cattle 
diseases. He was of the opinion that frogs by registered frog farms 
only should be allowed for export and the export of frogs taken 
from the wild should be to,tally banned. 

Konkan Krishi Vidyapeeth, Ratnagiri 

4. A study was conducted during Kharif season 1978 and 1979 to 
determine the role of frogs in controlling rice pests. Frogs collect
ed from rice fields were dissected and the stomach contents examined. 
The stomach contents procured from the frog leg processin~ centre 
were also analysed. The analysis revealed the presence of land 
crabs, army worms, white grub adults, rice skipper, riee earhead 
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bug, swarming caterpillers, stem berer moths, leaf h~ppers, rice 
grasshoppers and blister beetles. All these are serious rice pests. 
The effect of frogs on the intensity of pests on 3 Rica-plots, 
each of 10 gunthas was studied 2 of the plots were indepeJ:ldently 
enc1rculed with nylong netting. In one of the netted plots, frogs 
were periodically; introduced while from the other, they were 
mechanically removed. The third plot served as a natural check. 
Results indicated that the plot which was nett~d and made frog-free 
was more' badly damaged by land crabs, army worms and rief" 
stem borer than the one in which frogs were introduced. 

5. The study indicated that the existence of frogs in rice fields 
is necessary for minimizing pest infestation. The study stated that 
the conservation of the natural enemy reservoir is of immense im-
portance in the concept of integrated pest management. 

Technical Divisions of Ministry of Agriculture 

6. Fisheries DivisiOn: The Division felt that there was no case for 
banning the export of frogs which earns Rs. 8-9 crores annually of 
foreign exchange and provides employment to thousands of tribals. 
Frog is not eaten in India and its export is without any competing 
demand from within th~ country. 

7. Craps Division: This Division stated that "Frogs have a very 
little role to play in keeping the population of var'ous pests under 
control" but it was felt in that Division that more research work on 
the subject is needed. Nevertheless the Division felt that it was 
desirable to ban the export of froglegs from India, since the removal 
of such natural insect paradator is bound to give rise to inse.ct popu
lation to a certain degree. 

S. Forestry Division~ This Division has reiterated that there 
should be. regulation in the export of frogs from the wild. Export 
of frogs flesh from the frogs of wild origin should be allowed only 
on the basis of a legal procurement certificate. The Government 
should notify the intention of banning the export of frogs from wild 
origin after a period .of 2 years. This D;vision advised that India 

. should develop frog farming within a period of 2 years, and all the 
export of frogs should be made from these farms only. 

9. I.C.A.R.: The view of ICAR have already been communicated' 
to the Lok Sabha Secretariat. However, they are summarized again. 
The findings of the ICAR are that frogs f~ on a number of pests 
which damage paddy crop. The degree to which frogs playa role 
in checking the incidence of rice stem borer and brown plant hopper 
is not yet quantified. Nevertheless, it has to be admitted that frogs 
do playa role in checking the incidence of brown plant hopper. 
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frogle~ should not be exported indiscriminat~y from the COltlltry 

and only export of frog flesh by registered frog farmers should be 
promoted. Any export of frog flesh by registered frog farmers 
should be promoted. Any export of frog-flesh taken from the wild 
may be totally banned. 

Ministry of Commerce 
10. "There does not appear to be any ccrelation between the 

collection of frogs and increase in the incidence of paddy stem borer 
because of the following reasons:-

(a) The frog industry has been set in 19507 while the first 
epidemic of paddy stem borer broke out in 1967. 

(b) The frogs are being collected for export from six districts 
of Maharashtra State, 3 on the ~stern boast l1.lld 3 dis
tricts on the extreme east, while stemborer pre.blem is 
localised only to a certain area extending to about 20 
lakhs acres of paddy in the six paddy growing districts. 

(c) The intensity of damage due to stemborer is very fluc
tuating as in certain areas it is found that the damage is 
very servere, while in other the damage . is negligible. 
The incidence of paddy stemborer fluctuates from year to 
year. 

(d) It is found that the damage due to paddy stemborer is 
only concentrated in the late local varieties and is pre
dominantly observed in areas where there is double crop
ping of paddy. 

11. In view of the above racts, there is every reason to believe 
that the frogs have very little role to play in keeping the paddy 
stemborer under control. . 
. 12. Irrespective of the fact whether frogs play any role in keep-
mg the paddy stem borer pest under control, following measures are 
already in force fOr conservation of frog popUlation in India: 

(i) There is a total ban on catching of frogs during the breed
ing season viz. 15th June to 15th August each year. 

\ 

(ii) There is a total ban on export of small froglegs (over 80 
numbers per Kg.). 

(iii) Only 2 species out of over 100 agencies available in nature 
are permitted to be caught viz.. Rana Tigrina and Rana 
Hexedectyla. 
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IS. It will. thus, be seen that firstly, there is very little !'Ole for 

frogs to play in keeping the paddy stembol'er pest under control 
and secondly, the measures already in force are adequate for conserva
t'on of frog population in India. 

14. Director of Agriculture, Kerala, informs that complaints from 
farmers have been received regarding the incidence of insect-pestt 
from the removal of frogs. The Government of Maharashtra have 
requested the Central Government to ban the export oof frogs from 
Maharasthra, Director of Agriculture, U.P. inform that no complaints 
from farmers have been received. 

15. In modification of the earlier stand communicated vide this 
Department letter No. 46015/31/78-EP dated 9-8-1979, the Ministry 
of Agriculture has now recommended that during 1982-83 export of 
frog legs should be cartailed quantity-wise by 25 per cent of the 
exports made in 1981-82. These recommendations have been made 
to the Commerce Min;stry which is the nodal Ministry for finalizing 
the Export Policy. 



APPENDIX VIII 
"(See para 5.1 of the Report) 

{Representation dated 23 April, 1981 from the President, All Indian 
Silicate Manufacturers' Association, Calcutta regarding import 
of 10,000 soda ash free of duty for distribution to actual users 
e.tc.]. ,. ~:, !t~.iii: :~:~il 

~ . , ........... ~ i.ar ,lA-, 

.ALL INDIA SILICATE MANUFACTURERS' ASSOCIATION 
Regd. Office: I-A, S. N. BANERJEE ROAD, 

(2ND FLOOR) CALCUTTA-700 013 

~o 

The Chairman, 
Petitions Committee, 
Lok Sabha, 
New Delhi. 

Dear Sir, 

Date 23 April, 1981. 

While addressing a mass meeting of businessmen at Bombay on 
1he 13 January, 1981, the Prime Minister said that economic growth 
'should go with social justice and called upon the businessmen for 
constructive response. She further warned that inflationary pres
.sure would again mount if anti-social elements in trade and industry 
making unreasonable profits were protected. 

Assured and encO'Uraged by the above public statement Ilwe have 
-ventured to submit our petition before you. 

A section of businessmen has no scruples to violate even the 
Donnal business ethics impunity and yet they go scot-free. Strong 
measures are needed to restore and consolidate public confidence in 
governm~nt policies and pronouncements. \ 

Government wants more and more production of goods and 
services to create employment opportunities and contain inflation. 
"Easy availability of basic raw materials at reasonable prices" is a. 
-pre-condition to accelerate production. Essential raw materials are 
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often scarce and not available at reasonable prices. Mo~opolistk 
production of many an item without statutory control had largely 
been responsible for widespread artificial shortages and arbitrary 
price hikes., Prices of basic raw materials in last 2/3 years have 
gone up by 100 per cent to 400 per cent. According to market intel
ligence, over Rs. 2(;,000 cr{)res of extra monetary gain has accrued 
to a handful of large industrial houses and their agents setting off a 
snow-balling effect on prices of all sorts of consumer goods and 
services kicking up gaUoping inflation. 

Soda Ash can be cited as an example. It is an essential items of 
mass consumption l)y million of Dhobies, House-wives- and an essen .. 
tial raw material for thousands of different types of end-products. 

In early 1978 artificial shortages and black market reappeared. 
The All India Silicate Manufacturers Association (AISMA), an 
association booldn:g after the interest of over 500 Sodium Silicate 
industries in the tiny sector' raise its voice of protest and 
organised a strong consumer resistance. Representations went 
made to the government. All India Glass Manufacturers Federa
tion and All India Washerman's (Dhobies) Federation etc. joined: 
the movement. Press took the cudgels against the monopolists. 

Thus the President of the All India Silicate Manufacturers Asso
ciation (AISMA) incurred the wrath of powerful vested interests. 
Two top monopoly producers of Soda Ash through their Solicitors 
served legal notices to Shri S. S. Singhania the President of AISMA 
threatening severe consequences. They stopped supply of raW' 
material to his factory as a reprisal forcing him to close down his 
unit. 

8hri Singhania refused t6 genuflect. Powerful vested interests 
drew up a grant design to-

(a) strangulate his voice, 

(b) defame him, ~ 

(c) harass him, 

(d) ruin him economically and 

(e) if needed, eliminate bim and his only son physically. 

The whole gamut of the problem covering production, distribu-
tion, pricing, malpractices and victimization of Shri Singhania waS' 
thoroughly discussed in Rajya Sabha on 7th and in the Loll Sabha
an 14th August, 1978 when the follOWing assurances were given by 
the then Minister of Petroleum and Chemicals. 
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1. A high-powered probe committee would go into the entire 
problem of Soda Ash and the Report of the Committee
would be placed before the Parliament within three: 
months. 

2. A Standing Committee would be formed to go into the 
matters of production, distdbution and other related as-
pects of SOda Ash. 

3. Price of Soda Ash would not be allowed to be increased 
arbitrarily and that the BICP had already been asked to, 
conduct a study of the cost structure of Soda Ash. 

4. Import of Soda Ash would be decanalised, put on open 
general licence with import dptycompletely. removed. 

5. Victimisation of the President of All Iiidia Silicate Manu .... 
facturers' Association would not be allowed. 

Assurances given in Parliament have to be fulfilled faithfully
and expeditiously_ Here is a glaring instance. Parts of the abovEt 
assurances w,ere implemented in a half hearted and piecemeal 
manner after procastination and other parts were not implemented 
at all. 

Following the discussions in the Parliament, the Minister for 
Petroleum and Chemicals called a meeting' on 26th August 1978 in' 
his Chamber. He asked the All India Silicate Manufacturers
Association and the All India Glass ManufaICturers' Federation to. 
organise imports on URGENT BASIS 10,000 tonnes of Soda Ash. 
each free of Import Duty. 

Curiously the import policy was kept in abeyance for 5 months; 
Import Duty was reduced to 5 per cent for All India Glass Manu
fact".lrers' Federation (large sector) and 35 per cent for All India" 
Silicate Manufacturers' Association (tiny sector) instead of total 
abolition of duty as committed by the Government. 

Never before sruch differential duties have been levied in Soda 
Ash. The yard-stick for these differential duties have not; 
been made known. Silicate manufacturers using light Soda Ash 
need more succour and protection than the Glass Manuiacturers wh(); 
belong to organised sector. In contradiction to our norms of social 
justice and equity, duty @ 35 per cent was imposed to the tiny 
sector whereas the organised sector was let off with 5 per cent. 



~ty. The reason for this discrimination is not too far to seek. This 
:3Ssociation was responsible for highlighting the nefarious business 
-mechanism of monopoly houses. The vested interest in league with 
Monopoly Houses left no stone untumed to block the import by this 
.association. 

Due to non-implementation of Government ass'Urances made in 
Ahe Parliament, flaw in the import policy, administrative slackness 
'\.Ild loopholes, blockade of imports by AISMA, Soda Ash be.came a 
-paradise of ~peculators and hoarders. International prices shoot 
up by 200 per cent within two to four weeks, the black market 
1;>rices in. India pushed from Rs. 1800/- to Rs. 4000/- per 
-AIlnne. Taking advantage of this situation, the monopoly manu
facturers raised their prices -by frequent price hikes from Rs. 1100/
to Its. 2600/- per tonne on various pleas without corresponding cost 
blcrease. Indigenous manufacturers and their agents made un· 
reasonable extra profits of &S. 90 crores per annum setting of un
precedented price increase of many end-products. More than 300 

. .crores of rupees have been earned by a handful of people at the 
cost of common men and the national exchequer pushing up infia

-tionary forces. The powerful vested interest marshelled all the 
means to harass and victimise the organisers of the consumer move,-
ment partkularly Shri S. S. Singhania. 

As a result confidence of people particularly weaker sector re
posed in the Parliament had badly shaken. Non~thele&S the confi
uence in the Parliament has to be restored in the sheer interest of 
~arliamentary democracy. I/we pray most humbly that:-

. , . 

(a) anti-social elements in trade and business should be 
fully exposed and not given protection. 

(b) strong measures shQuld be taken so that however power
full hidden vested interest may be, they are made to 
realise that they cannot ignore and dishonour public ex
pressions of the Prime Minister of the Country and 
leaders in the government. 

(c) assurances given in the Parliament are honoured and im
plemented faithfully and realistically . 

(d) through enquiry be made in the [circumstances why All 
India Silicate Manufacturers Association (an association 
of tiny sector) could not effect the import. 
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(e) All India Silicate Manufacturers Association should be 
allowed to import 10,000 tonnes of Soda Ash at NIL DUTY' 
as promised by the Government and/or the same quan
tity of Soda Ash be allotted to the Association for distri
bution amongst its members free of duty out of the im
ports being made by the State Chemicals and Pharma-

~y::' ceuticals Corporation. 

(f) through enquiry be made about the victimisation of the
organisers of the consumer resistance and action should be 
taken against the victimisers. 

With h.igh hopes that justice will be done even at this late stage, 
interests of small consumers will be safeguarded and their resistance 
strengthened, \'ested interests will be checked and assurances given 
by the Government and directions of the Prime Minister of the 
country will be respected and offering our sincere regards to the: 
guardians of Parliamentary democracy. 

We remain, Yours faithfully. 

For All India Silicate Manufacture~s' Assn.. 

Sd/
President 



APPENDIX IX 

(See Para 5.1 of the Re~t) 

(Representation dated 27 April, 1981 from the President, All 
India Glass Manufacturers' Association, New Delhi regarding import 
of 10,000 tonnes soda ash free of duty fOr distribution to actual 
use~s etc.) 

.... l'!te All India Glass Manufacturers' Federation 
Shre Vallable Glass Wroks Ltd. 888, East Park Road, 
Karol Bagh, New Delhi-llOOO5. 

Ref. No. AIGMF/81 Dated 27-4-1981. 

The Chairman 
Petition Committee 
Lok Sabha, Parliament House 
New Delhi. 

Dear Sir, 

We refer to the mass meeting held at Bombay on the 13 January, 
1981 in which the Prime Minister said that the economic growth 
should go with social justice and called upon the businessmen for 
constructive response. She also warned that inflationary pressure 
would again lilount if anti-social elements in trade and industry 
making unreasonable profits were protected. We feel that strong 
measures are absolutely necessary to restore and consolidate public 
confidence in Government Policies and Pronouncements, because a 
section of businessmen has no scruples to violate -even the normal 
bUSiness ethics with impurity and yet they go scot-free. 

Government want more and more production of goods and 
services to create employment opportunity and to contain 
inflation. Easy availability of basic raw materials at reason
able pric~ is a pre-condition to accelerate production .. Essen
tial. raw materials are very often become scarce and are 
not available at reasonable prices. Monopolistic production 
'Of many items without st~tutory control had been responsible largely 
for widespread artificial shortages and arbitrary price hikes.· The 
"prices of basic raw-materials in the last 2-3 years have gone up by; 
about 100 per cent to 400 per cent. According to market intelligence, 
-over Rs. 25,000 cror~ of extra monitary gain has accrued to a handful 
of large industrial houses and their agents setting off a snow-balling 
effect on prices of all sorts of sonsumer: goods and services kicking 
'Up the galloping inflation. 
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"The item "Soda Ash" can be cited as an example. It is an essen
tial item of mass consumption by millions of Dhobies, house-wives 
~md is an essentiai raw material for different types of and products 
'like Glass and Glassware, Detergents, Chemicals etc. 

In early 1978 artificial shortages and black market reappeared. 
"Representations were made to Government Press took the cudgels 
against the monopolists and powerful ., vested interests tried to 
harass and victimise the organisers, of the conS'Umer movement. The 
world problem was discussed in the Rajya Sabha as well as in the 
Lok Sabha during August, 1978 and the following assurances were 
;given by the Minister for Petroleum and Chemicals:-

(1) A high-powered probe committee would go into the 
entire problem of Soda Ash and the report of the com
mittee would be placed before the Parliam~nt within 
three months. 

(2) A Standing Committee would be formed to go into the 
matters of production, distribution and other related 
aspects of Soda Ash. 

'(3) Price of Soda Ash would not be allowed to be increased 
arbitrarily and that BICP had been asked. to conduct a 
study of the cost structure of Soda Ash. 

(4) Import of Soda Ash would be decanalised and put under 
Open General Licence with import duty removed. 

The assurances given in Parliament have to be fulfilled expedi
tiously. Parts of the above assurances w'ere implemented. Follow
ing the discussions in Parliament, the then Minister for Petrolerun 
and Chemicals had called a meeting in his chamber on 26-8-1978 
when he had asked us and the All India Silicate Manufacturers' 
Association to organise imports of 10,000 tonnes of Soda Ash each on 
'urgent basis free of import duty. 

'The import policy was kept in abeyance for five monthS and 
import duty was reduced to 5 per >cent in the case of Dense variety 
of Soda Ash and 35 per cent in the case of light Soda Ash instead 
of total abolition' of duty as assured. These rates of duty has now 
again been increased to 25 per cent and 45 per cent in the case of 

. Dense Soda Ash and light Soda Ash r~pectively. 

Due to non-implementation of Government assurances made in 
Parliament, flaw in the import policy and administrative slackness 
and loopholes Soda Ash. became a paradise of speculators and 
boarders. International prices had gone up by 200 per cent within 



68 

2-4 weeks and the blaick market prices in India' pu,slied- up from 
Rs. 18001- to Rs. 4000!- per tone. Taking advantage of this situa
tion the monopoly manufacturers' raised their pri,es by frequent 
price hikes from Rs. 1l0frl- to Rs. 26001- per tone. [ndigenons 
manufacturers and their agents made unreasonable extra profits of 
approx. Rs. 90 crores per annum setting of unprecedented price 
hike of many end products. The confidence of the people parti
cularly the weaker sector in the Parliament has to be restored in. 
the sheer interE¥>t of Parliamentary democracy. We therefore. 
pray most humbly that:-

(a) anti-social elements in trade and business should be 
~ fully exposed and should not be given protection. 

(b) strong measures should be taken so that powerful vested 
interests realise that they cannot ignore and dishonour 
public expressions of the Prime Minister and other 
leaders in the Government. 

(c) Through enquiry be made about the victimisation of 
organisers of the consumer resistance and action should: 
b~ taken against the victimisers. 

While high hopes that justice will be done then at this last stage,. 
interests of small consumers will be safeguarded and their resis-
tance strengthened, vested interests will be checked and assurances 
given by the Government and directions of the Prime Minister will 
be respected, we remain. 
Thanking you, 

Yours faithfully, 

for the All India Glass Mfrs. Federation 

, • .- '-, -'eo ~ 

I - .... - -.~~ , 
~-.:"'., ., ~. ~ ....... " ... -. 

Sd/- (C. A. Taktawala)' 

President. 



APPENDIX X 

(See para 5.3 of the Report) 

[Factual note dated 29 September, 1981 of the Ministry of Petro-" 
leum, Chemicals and Fertilizers (Department of Chemicals and 
Fertilizers) on representation regarding import of 10,000 tonnes 

soda ash free of duty for distribution to actual users etc.] 

GovT. OF INDIA 

MINISTRY OF PETROLEUM, CHEMICALS AND FERTILIZERS" 

(Deptt. of Chemicals & Fertilizers) 

New Delhi, the 29th Sept. 1981. 
No. 20 (14) /80-Ch. III 

OFFICE MEMORANDUM 

SUB: Representation regarding allotment of 10,000 tonnes of Soda 
Ash fur distribution at free of duty. 

The undersigned is directed to refer to the Lok Sabha Sectt.'s 
U.O. No. 53/CI/81/R-54 dated the 20th M~y, 1981 regarding the 
representation submitted by President and General Secretary of 
All India Silicate Manufacturers' Association. 

2. For a proper appreciation of this Deptt.'s comments on the 
representation, a note on soda ash including the steps taken by the 
Government, for improving the availability of soda ash is enclosed" 
(Annexure-I). As a result of the measures takejIl by the Government, 
the availability of soda ash has become very comfort.able. Soda Ash i9 
easily available at prices more or less on a par with manufacturers'
price. The open market price of soda ash which was ruling as liigh 
as Rs. 36OQ/- per tonne in 1978 and was ruling at about Rs. 3000/
per tonne for over a year has now declined to about Rs. 2200/- per
tonne which is more or less the same as the manufaCturers' pri~~" 



70 

3. In his petition Shri Singhania has, inter-alia, alleged that: 

(a) The :::ollowing assurances given to the Rajya Sabha on 
7-8-78 and to the Lok Sabha on 14-8-1978 were not imple-
mented in full:- . 

1. A high powered probe Committee would go into the 
entire problem of soda ash. The Report of the Com
mittee will be placed before theParliament within 
three months. 

2. A Standing CQIIUItittee would be rormed to go into the 
matters of production, distributi9Il . and other related 
aspects of soda ash. 

3. Prices of soda ash would not be allowed to be increased 
arbitrarily and the BICP had already be~n asked to 
conduct a study of the cost structure of soda ash. 

4. Import of soda ash would be decanalised, put on Open 
General Licence with import duty completely removed. 

5. Victimisation of the President of All India Silicate 
Manufacturers' Association would not be allowed. 

(b) In pursuance of these assurances, it was decided at a 
meeting on 26th August, 1978 in the room of the then 
Minister for Petroleum, Chemicals and FertiliZ'ers, to 
permit the All India Silicate Manufacturers' Association 
(AISMA) and the All India Glass Manufacturers' Federa
tion (AIGMF) to import 10,000 {onnes of soda ash each 
without import duty. However, this decision was kept in 
abeyance for· 5 months and ultimately instead of total 
abolition of duty, as committed to by the Govt., the 
import duty was reduced to 5 per cent for soda ash dense 
and to 35 per cent for soda ash light. This d.i.fferential 
duty .discriminated against the silicate manufacturers who 
use soda ash light and are mostly small scale manufac
turers. This discrimination is due to the fact that AISMA 
has highlighted the nefarious business mechahism of 
monopoly hOUses. 

(c) Shri Singhania, President of AISMA,. was subjected to 
victimisation by. manufacturers of soda ash as he exposed 
their actiVities. Supplies of soda ash to his factory were 
stom>ed and legal notices were is~ . by two m~"!lf~c
turers. 
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4. It is true that the high prices and scarci1;y of soda ash was 
the subject of calling attention motions in th~ Rajya Sabha and 
the Lok Sabha on 7-8-78 and 14-8-78 respectively. During the 
course o~ discussions on the calling attention notice in the Rajya 
Sabha on 7-8-78, the then Minister for Petroleum, Chemicals & 
Fertilizers stated that a High Powered Committee would be 
appointed to go into the probleIns of soda ash. However, the- record 
of the debate does not indicate that there was any assurance that 
the report of the Committee would be placed on the floor of the 
House. In accordance with the statement of the Minister (PC&F) , 
·a High Powered Committee under the Chairmanship of Prof. 
Gopal Tripathi, formerly Dean of Chemical Technology, Banaras 
Hindu University, was constituted on 2-9-78. The Committee 
presented its report in the first we:ek of August, 1979. The recom
mendations of this Committee were considered in consultation with 
"Other Departments concerned. The measures recommended by the 
Committee and the action/views taken by the Govt. on these 
recommendations were stated in the Lok Sabha in reply to the 
Unstarred Question No. 1050 replied to on 24th Febmary, 1981 
(copy enclosed-Annexure II). .They were also listed in a state
ment placed on the table of the Rajya Sabha in fulfiiment of an 
assurance given in the Rajya Sabha in respect of Starred Question 
No. 179 dated 4th August, 1980 (copy enclosed-Annexure m). 

5. A Standing Committee was constituted on 7-8-78 to sort 
out the problems of production, distribution and consumption of 
soda ash. This fact was also mentioned in the statement made by 
the Minister (PC&F) on 14-8-78 in the Lok Sabha. 

6. During the course of the debate on 7-8-78 in Rajya Sabha the 
Minister (PC&F) did state that the BICP could be requested to go 
into the question of price of soda ash. Accordingly, the BICP was 
requested to study the pricing of soda ash. The BICF" submitted 
its report in August, 1979. Based on the reports of BICP and High 
Powered Committee {referred to in para 4) it was decided not to 
resort to statutory control over price and distribution but to depend 
on the twin mechanism of adequate imports On the rine hand and 
of informal monitoring and regulation on the other. The guidelines 
referred to at para 3, page 2 of Annexure were issued. 

- , 
7. In both Houses of Parliament, the then Minister (PC&F) 

stated that the State Chemicals and Pharmaceuticals Corporation 
(CPC) had been requested to make immediate arrangemente for the 
import of 20,000 tonnas of soda ash and that customs duty had been 
waived in respect ,of these imports with a view to keeping the price 
-of· imported material roughly on a par with -the indigenQllS manu" 
facturers' price. ~ were suggestions from seme-of ~ Members 
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who participated. in the debate that the Association may' be permit
ted to import soda ash instead of CPC. In reply to this suggestion 
the Minister stated in the Raj~ Sabha "So far as the import of soda 
ash by associations is concerned, no such request is pending with us 
because it WaS in the presence of the associations that it was decided 
that the CPC should be made to mOve the matter. But if the associa
tion thinks that something else can be done I would not mind looking 
into the question and consulting my other colleagues to find out as 
to what could be done in the matter." Thus, it would be seen that 
there' was no assurance that import duty on soda ash would be
completely removed and that associations will be premitted to import 
soda ash without any duty. 

8. It is no doubt true that in a meeting held on 26-8-78 in the 
Chamber of the then Minister (PS&F) it was agreed that the two 
associations should be permitted to import 10,000 tonnes of soda ash 
each without customs duty for distribution to their members or 
actual users. It was decided that the. Department of Revenue should 
be requested to consider exemption of duty, The Deptt. of Revenue, 
how~er, opined that the legal position was that the duty c~ncession 
should be made available to all without any discrimination unless 
the discrimination was in favour of public sector undertakings and 
the item was a canalisel. one. Hence, it was not possible to grant 
duty exemption on imph of soda ash by the two associations alone' 
unless such exemption was granted to all industrial users. It was 
decided at meeting held in the Chambers of the then Finance Minis
ter on 25-10-78, which waS attended by the then Minister for PC&F 
that the duty waiver would be limited to imports of 20;000 tonnes of 
soda ash by CPC. In order to improve the availability of soda ash, soda 
ash was placed on Open General Licence (OGL) with effect from 
14-1-1979. The import duty on soda ash was also reduced to 35 per cent 
in case of light and 5 per cent in case ot dense with effect from 4-1-1979. 
TIle differential duty took into account the differential prices of soda ash 
dense and soda ash light in the international market. The objective of 
duty reduction is to equalise the landed value of soda ash and the indi~ 
genous price. It is not true to say that differential import duty is based
on ulterior motives. 

9. The AIGMF h.ad arra .. · '.' . s on behalf of its members to a 
tune of 10,000 tonnes in 197," 1,S,000 tonnes in 1980-81. On the
other hand the AISMA was '. " te arrange such imports. It woul~ .. 
be evident from the document ~ case of Soda Ash--Saga for struggle 
enclosed to the representation that 1he AISMA could not arrange imports 
because of the following pointr. .• 

(i) When the association -was' 'a~ut to open a Jettei' of credit on 
u-pane order of in~ioIi was served on the AISMA. 
restraining it from aetio'iIin ae., manner. 
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(ii) By the t~e .the court partially vacated tbe injunction allowing 
the assocIatIon to take necessary steps for the import of soda 
~sh, the State Agency of Bulgaria, with whom they entered 
Into contract for the supply soda ash, increased the priCe by 
over lOOper cent and declined to honour the contract. 

(iii) The association invited offer fro~ global sources but the rates 
quoted were far too high. 

It would thus be seen that the failure of the AISMA to import soda 
:asb was due to civil litigation as well as its inability to secure favourabl6 
1erms in the international market. Nothing prevented the AISMA from 
-:securing even subsequently, competitive bids and arrange imports. Legally, 
it is not permissible to ·order waiver of duty only in favour of the asso
,ciation. Hence the question of AISMA now being permitted to import 
10,000· tonnes without duty does not arise. It is open for it to arrange 
imports at the prevailing duties, as the AIGMF is doing. 

10. It is fact tMt when the shortage situation developed in early 1978, 
1he consumers of ixla ash;,P\lt1icularly AISMA brought the position to 
the notice of tbe Govern~9't. Mis.· Tata ChemiCals and M!s. Saurashtra 
"Chemicals stopped suppliel-,of soda ash around this time to Mis. Metro 
'Chemicals Industries of wnich Shri Singhania is the Managing Director. 
In the intervention of the Govt., supply of soda ash was resumed by 
the manufacturers, a fact which is admitted in "The Case of Soda Ash
Saga of Struggle". Subsequently on 7-11-78 the unit declared a lock~ 

out because of industrial unrest. . According to Shri Singhania himself 
the lock-out was lifted in Octobet~; 1979. At the time of lock-out ther6 
"was sufficient stock of soda ash. Even during the period of lock-out in 
1979, 20.83 tonnes of soda ash was supplied by M!s. Tam Chemicals and 
42.87 tonnes by MIs. Saurashtra ChemiCals. After the lock-out was 
"1ifted the manufacturers resumed supplies in 1980. There would appear 
10 be no evidence linking manufacturers of soda -ash to the industrial 
~nrest in Mis. Metro Chemicals Industries or to the civil litigation involving 
'Shri Singhania as President of AISMA to the formation of parallel asso
·dation of silicate manufacturers. A copy of the reply given to Lok Sabha 
1Jnstarred Question No. 2839 on 1()"'3-1981 is enclosed (Annexure IV). 
"The factual position in respect of the enquiry by Asstt. Director of the 
'Office of Director General Industrial Contingencies (DGIC), whicb wag 
referred to in "The case of Soda Ash-&tga of Struggle" was stated in 
Teply to the Lok Sabha Unsmrred Question No. 4767 answered on 24th 
March, 1981 a copy of which is enclosed (Annexure. V). 

11. Thus to summarise, all the specific allegatiol\S pertaining to the 
-years 1978 and 1979 are devoid of substance. Becal/se of the measures 
taken by the Govt., the supply position has improved and the situation 
<today is qualitatively different from that in 1978 and 1979. 
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12. This issues with the approval of Minister (PC&F). 

13. Hindi version is also enclosed. Enclosures sent under Lok Sabha, 
Sectt.'s U.O. No. 531CI18i1R-54 dated 20-5-1981 are also returned here~ 
with. 

Sd/-
(A. K. BORAL), 

Under Secretary to the Government of India_ 

Shri R. D. Sharma, 
Senior Legislative Committee Officer, 
Committee Branch-I, 
Lok Sabha Secretariat, 
Parliament House Annexe. 
NEW DELHI. 



ANNEXURE I 

NOIE ON INSTALLED CAPACITY, PRODUCTION, AVAILABILITY 
AND SIEPS TAKEN BY GOVT. 

1. Uses: 
Soda Ash is an important heavy inorganic chemical used as a raw material 

in the manufacture of glass, glasswares, sodium silicate, paper and pulp. 
textiles and large number of other chemicals. It is used as a washing ma
teriel by Dhobies and house-holds. 

2. Installed capacity tJnd productirm: 
At present there are four soda ash plants operating in the country. The 

details of their installed capacity and production are as under:-

Sl. Name of the Finn Present Year-wise. production (tonnes) 
No. installed --~--------

capacity 1979 1980 Ig81 
(tonnes) (upto July) 

I. MIs. Tata Chemicals, Mithapur, 
Gujarat 360000 2977 10 316513 228010 

2. MIs. Saurashtra Chemicals, Porbandar, 
Gujarat 230000 181153 152889 111964 

3. MIs. Dhrangadhra Chemi~ Works 
Ltd., Dhrangadhra, Gujarat 65000 61 717 67907 39345 

4. MIs. Orissa Cements Ltd., (Hari Ferti. 
lizers) Varanasi, U.P. 3g600 12995 11398 5029 

--- --- ---
694600 553575 538707 384348 

In addition to the ebove capacity, Government have also approved total 
capacity of 10.4 lakh tonnes by way of substantial expansion of the existing 
units and capacity for new undertakings. Of this, a capacity of 6. 12 lakh 
tOMes is licenced in favour of Stete Undertakings!Corporations of Tamil 
Nadu, Punjab Government and Andbra Pradesh. This has been done WIth 

a view -to dispersing the capacity. 

The production figures indicated in the table show that the overall capa. 
city utilisetion peroentage in the sode ash industry during the calendar year 
1979 and 1980 were 87.5 and 81.4 respectively. The capacity utilisation 
in the first seven months of 1981 is aboUt 95 %. In comparison with the 
capacity utilisation in other industries and keeping in view the constraints 

75 



.76 

faced bJ the manufacturers it cannot be said that there was deliberate undQr-
.utilisatit)n. I. • j. II ~ : ~ il.l 

Even individually, it cann9t be said that any manufacturer is deliberately 
under-utilising capacity. The capacity utilisation of Mis. Tata Chemical 
increased from 83 % in 1979 to 88 per cent in 1980 and to 109 per cent in 
the first seven months of 1981. The capacity utilisation of Mis. Dhran
gadhra Chemicals increased from 95 per cent in 1979 to 104.5 % in 1980. 
In the case of Mls. Saurashtra Chemicals Ltd., the capacity utiPsation during 
1979 was 108%. During 19'80 an extm capacity of 62,000 TPA was 
installed. The utilisation during 1980 was 73 % of the total capaCIty. It 
would have been higher but for a lOck-out in the Company for a period of 
40 days from 14.10.1980 to 24.11.1980. The capacity utilisation in the 
first seven months of 1981 is about 83 %. However, the capacity utilisa
tion of Mis. Orissa Cements Ltd., (formerly Mis. New Central Jute Mills 
Ltd.) has been constantly low as the plant and machinery are old and 
,equired rennovation/modernisation. Mis. Orissa Cements Ltd., have re
ported that their workmen have gone on strike from 16.4.81 and the strike 
is stilI continuing. 

3. Di~tribution: 

Soda Ash was in short supply during the year 1978, 1979 and early 
1980. As 6 result of the measures taken by the Govt., the availability of 
soda ash has improved considerably. It is easily available in the 
market at prices no different from the manufacturers' prices. The 

. open market price of soda ash which was as high as Rs. 3000\
to Rs. 36001- per tonne in 1978 and wd's ruling at Rs. 30001-
per tonne over a year has now come down to Rs. 22001- per tonne which 
is the same as the manufacturers' price. Tller~ is no statutory control 
over the price and distribution of soda ash and the Govt. have been reply
ing on the two mechanism of informal monitoring of production and distri
bution of' soda ash and of adequate imports to meet the gap between 
indigenous production and demand. . 

Guidelines were issued in January, 1979 to ensure that actual industrial 
consumer get directly from the manufacturers at least the quantity received 
by them during the calendar year 1977 when there was no shortage. The 
lists of allotments to industrial consumers and traders by the manufacturers 
of soda ash are, obtained by this Department and passed on the State-

. Govt., for verification and necessary action for proper utilisation. 
As a result, nearly 86 per cent of the total production goes directly to 
industrial consumers. It is only the balance 14 per cent which goes through 
trade channel. The import of sod.fl ash has been permitted to all industrial 
consumers under Open General licence (OOL) with effect from 14th 
January, 1979. In order to keep the landed price of soda ash on par 
with' the indigenous manufacturers' selling price, import of soda ash is 
subjed to concessional duty-25 per cent in case of soda ash dense and 
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45 per cent in case oT soda ash light, as against the normal duty of 75 
per cent. In order to help small scale industrial units, 19,100 tonnes 
of soda ash light were imported by the State Chemicals and Pharmaceuticals 
Corporation of India (CPC) during the year 1979-80 and distributed 
mainly to small soale units and State Units both directly and through 
State Government Organisations. This year also CPC has imPOrted about 
10,000 tonnes of the material and about 9,000 tonnes are still availablo 
with them for distribution. 

To protect the interest of the small users like house-wives and dhobies, 
arrangements have been made for the supply of about 1,000 tonnes of 
soda a,h per month to the National Consumers' Cooperative Federation 
(NCCF) for distribution throughout the country. This can be increased 
if the NCCF is able to lift larger quantities. 

As already stated, the availability of soda ash is comfortable-so much 
so that the manufacturers have reported tlrat the National Consumers' 
Coopelative Federation (NCCF) and several industrial consumers are not 
lifting the soda ash being offered by the manufacturers. 

2412LS-6. 



ANNEXURE-II 

LOK SABHA 

UNST ARRED QUESTION No. 1050 

TO BE ANSWERED ON THE 24TH FEBRUARY, 1981 

RecommendaNons of High Powered Committee i/1 respect of Soda Ash 

.,.,.J050. SHRI GEORGE FERNANDES: Will the Minister of PETRO
'tE"UM, CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether theJ High Powered Committee constituted following an 
assurance in Parliamnet in August, 1978 to look into the problem of soda 
ash in the country has submitted its report; 

(b) if so, what are the main recommendations of the Committee; and 
(c) what action bas been taken thereon? 

ANSWER 

THE MINISTER OF PETRDLEUM, CHEMICALS AND FERTILI
ZERS (SHRI P. C. SETHI): (a) Yes, Sir. 

(b) The Committee has recommended the following short-term and 
long-term measures:-

SHORT-TERM MEASURES: 

(i) To arrange for adequate imports, preferably through the State 
Chemicals and Pharmaceuticals Corporation of India (CPC). 
in the next two years to augment supply; 

(ii) Levy of some sort of cess, if necessary, on indigenous produc
tion of soda ash to subsidize the high costs of imports rather 
than direct pooling of prices; . 

(iii) Some measures of distribution control if adequate imports could 
not be arranged; and 

(iv) Monitoring of coal and coke movement to ensure maximum 
production. 

LONG-TERM MEASURES: 

(i) Encourage additional investment in the industry by an indirect 
retention price scheme. This would compensate the new units 
to the extent of higher depreciation and interest-charges to 
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be borne by any new units due to galloping capital cost of 
the project. 

(ii) Modernisation of New Central Jute Mills, Varanasi; 

(iii) Conversion of ViramgamlMithapur Rly. line to broad gauge to 
remove handicap in expansion of capacities; 

(iv) Encouragement for production of soda ash through Modified 
Solvay Process whicq will result in the co-production of 
Ammonium Chloride, which is a fertilizer; and 

(v). Development of salt works to encourage the dispersal of 
soda ash capacity. 

(c) The Government have already taken the following action in res
pect of the recommendations of the Committee: 

SHORT-TERM MEASURES: 

(i) Import of Soda Ash has been placed· under Open General 
licence (OGL) for actual user thereby making it possible for 
any actual user to import the material direct in Case he wishes 
to do so. About 20,000 tonnes of soda ash was imported in 
the year 1979-80 by State Chemicals & Pbarmaceuticals Cor
poration of India (CPC) and distributed through the State 
Govt. agencies to various consumers particularly to small scale 
sector. In the year 1980-81 the CPC has oalso finalised arrange
ments for import of 20,000 MT. The CPC has entered into a 
longterm contract with Bulgarians for import of Soda ash. 

(ii) The recommendation regarding levy of some sort of cess, baa 
been considered by the Government and the view has been 
taken that there is no need to impose any cess on the indi
genous production to subsidize imports because of the con
cessiooal duty prevalent now onj imports. 

(iii) Guidelines have been issued to all the manufacturers of Soda 
Ash which ensure that all ind~trial consumers who were tak
ing their material direct from the manufacturers, continue to 
get at least the quality they got in 1977, ':i year of normal 
supply. As a result, about 86 per cent of soda ash produced 

by the manufacturers is going direct to industrial consumers 
at manufacturers' price. 

(iv) Monitoring of movement of cokelcoal is being constantly don •. 

LONG-TERM MEASURES: 

(i) Govt. have already approved creation of. additional capacity to 
the extent of 10.401akhs tonnes· It is expected that by 1984-85 
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a total capacity of 10 lakhs tonnes is likely to materialiso 
which would suffice to meet the anticipated 1984-85 demand. 
The Govt. have taken the view that the need for and tho 
quantum of assistance tlrat should be granted for new units 
can be determined when they come on stream and requisite 
data are available. 

(ii) The New Central Jute Mills have taken over by Mis. Orissa 
Cement Ltd. (Hari Fertilizers) who are considering moderni
sation of the plant. 

(iii) The conversion of the railway line from Viramgan to Mithapur 
has already ~n completed upto Hapa. 

(iv) The choice of technology is dependent upon various factors such 
as location, availability of raw materials etc. At locations in 
ClOSe proximity to time-stone and salt, the Standard Solvay 
Process would be more appropriate. Hence, the Govt. have 
taken the view that the choice of technology should be con .. 
sidered on the merits of individual cases· However, among 
the new capacities approved Mis. Tuticorin Alkalies and 

. Chemicals Ltd., and MI.s. ~njab State IDC are setting up 
their plants for the manufacture of soda ash on the basis of 
of the modified solvay process. 

(v) The Government and State Governments are taking steps to 
develop new Salt works, particularly along the East-Coast. 
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STATEMENT IN fULFILMENT OF 1HE ASSURANCE GIVEN IN 
REPLY TO STARRED QUESTION NO. 179 ANSWERED ON· 4.IU 9HU 

IN 115TH SESSION 1980 OF mE RAJYA SABRA 

The Committee recommended the following short-teon and long-teon 
measures: 

(i) To arrange for adequate imports, preferably through the State 
Chemicals and Pharmaceuticals Corporation of India (CPC), in the next 
two years to augment supplies; 

(ii) Levy of some sort of cess, if necessary, on indigenous production 
of soda ash to subsidize the high cost of impon rather than direct pooling 
of prices; 

(iii) Some measures of distribution control if adequate - imports could 
not be arranged; and 

(iv) Monitoring of coal and coke movement to ensure maximum pro
duction. 

LONG-TERM MEASURES: 

(i) Encourage additional investment in the industry by an indirect reten
tion price scheme. 'This would .compensate the new units to the extent of 
higher depreciation and interest-charges to be borne by any neW units due to 
galloping capitJal cost of the· project; . 

(ii) Modernisation of New Central Jute Mills, Varanasi; 

(iii) Conversion of ViramganlMWtapur Rly. line to broad gauge to 
remove handicap in expansion of capacities; 

(iv) Encouragement for production ofsOOa ash through Modified Sol
vay Process which will result in the co-productiOn for Ammonium Chloride, 
which is a fertilizer; and 

(v) Development of salt works to encourage the dispersal of Soda Ash 
capacity. 

The Government have taken the follOWing actions in respect of the 
recommendations of the Committee: 

SHORT-TERM MEASURES: 

(i) Impon of Soda Ash has been placed under Open General Licence 
(OGL) for actual users thereby making it possible for any actual user to 
import the material direct in Case he wishes to do so. About 20,000 tonnes 
of soda ash was impo~ in the year 1979-80 by the State ChemicalS 
and Pharmaceuticals Corporation of India (CPC) and distributed through 
the State Government Agencies to various consumers particularly to small 
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scale sector. In the year 1980-81, the CPC has also finalised arrangements 
for import of 20,000 MT of Soda Ash. The CPC has entered into a long~ 
term contract with Bulgarians for import of soda ash. 

(ii) The recommendation regarding levy of some sort of cases, has 
been considered by the Government and the view has been taken that 
there is no need to impose any cess on the indigenous production to sub
sidize imports because of the concessional duty prevalent now on imports. 

(iii) Guidelines have been issued to all the manufacturers of sod·a ash 
which ensure that all industrial consumers who were taking their material 
direct from the manufacturers, continue to get at least the quantity they 
got in 1977, a year of normal supply. As a result,about 86 per cent of 
soda ash produced by. the manufacturers is going direct to industrial con
sumers at manufacturers' price. 

(iv) Monitoring of movement of coke I coal is being constantly done. 

LONG~TERM MEASURES: 

(i) Government have already approved creation of additional capacity 
to the extent of 10.40 lakh tonnes. It is expected that by 1984-85 a· total 
capacity of 10 lakhs tonnes is likely to materialise which would suffice 
to meet t1tte anticipated 1984-85 demand. The Government have taken the 
view that the need for and the quantum of assistance that should be grant
ed or new units can be determined when they come on stream and requisite 
data are available. 

(ii) 1he New Central Jute Mil!s have been taken over by M!s Orissa 
Cements Ltd. (Hari Fertilizers) who are considering modernisation of 
the plant. 

(iii) The conversion of the railway line from Viramgam to Mithapur 
has already been completed upto Hapa. 

(iv) The choice of technology is dependent upon various factors such 
as location, availability of raw materials etc. At locations in close proxi
mity to lime-stone and salt, the Standard Solvay Process would be more 
appropriate. Hence, the Government have taken the view that the choice 
of technology should be "Considered on the merits of individual cases. 
However, among the new capacities approved Mis Tuticorin Alkalies and 
Chemicals Lt~., and Mis Punjab State Industrial Development Corpora
tion are setting up their pla!lts for the manufacture of soda ash on the 
basis of the modified solvey process. . 

(v) The Government and State Governments are taking steps to 
develop new salt works, particularly along the East Coast. 



ANNEXURE IV 

LOK SABHA 

UNSTARRED QUESTION NO. 2839. 

TO BE ANSWERED ON THE 10TH MARCH, 1981 

VICTIMISATION OF PRESIDENT OF ALL INDIA SILICATE 
MANUFACTURERS' ASSOCIA nON 

2839. SHRI GEORGE FERNANDES: Will the Minister of PETRO
LEUM, CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether Government have inquired into complaints of viotimisa
tion of Mr. S. S. Singhania, President of the All India Silicate Manufac
turers' AssociatiOn by the manufacturers of Soda Ash; 

(b) if so, what is the nature of the findings; 

(c) whether Government have informatiOn that such victimisation is. 
continuing; and 

(d) if so, what action is being taken to end it? 

ANSWER 

THE MINISTER OF PETROLEUM, CHEMICALS AND FERTILI
ZERS (SHRI P. C. SETHI): (a) Govemm~nt have looked into complaints 
made from time to time by Shri Singhania regarding supply of soda ash to, 
and industrial unrest in Mis Metro Chemicals Ltd., a unit manu'facturing 
Sodium Silicate, of which Shri Singhania is the Managing Director and for
mation of a parallel Association of Silicate Manufacturers. 

(b) There would appear to b;! no evidence to link the manufacturers of 
soda ash with the industrial unrest in Mis Metro Chemicals Ltd., or with 
the formation of a parallel -association of Silicate manufacturers, as alleged 
by him. As regards supply of soda ash, Government on the representation 
of Shri Singhania about stoppage of supplies, arrang"'..d in 1978 for the 
restoration of supplies of Soda Ash to M!s Metro Chemicals. This unit was 
under a Jo::k out from November, 78. Some soda ash was supplied to the 
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unit even during the period of leek out. After the lock out was lifted the 
manufacturers resumed supplies and instructions were is~ued by this Dep~. 
to the manufacturers that they should available to MIs Metro Chemicals Ltd., 
with effect from December, 1979. the quantities of Soda Ash to which ~ 
unit is entitled under the guidelines issued by this Department. 

(c.) No specific instances in this regard have been brought to the notice 
of the Government. 

(d) Does not arise. 



ANNEXURE V 

LOl( SABHA 

UNSTARRED QUESTION NO. 4767 TO BE ANSWERED ON 1HE 
24TH MA'RCH, 1981 

4767. SHRI GEORGE FERNANDES: Will the Minister of PETRO-
, . 

LEUM, CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Assistant Director, Industrial Contingencies in the Min
istry of Industry investigated into certain complaints made in regard to the 
lock out and related matters in Metro Chemical Industries of Calcutta in 
1978; and 

(b) If so, what are the findings of the investigations? 

ANSWER 

THE MINISTER OF PETROLEUM, CHEMICALS AND FERTIU
ZERS (SHRI P. C. SETHI): (a) Yes, Sir. 

(b) In January, 1979, a petition was presented to the Minister for Jn4 
dustry by the Metro Chemical Workers' Vnlon alleging that Mis. Metro 
Chemicals Industry was illegally and wilfully locked our on 7-7-1978, that 
even after the closure of the factory soda ash and coal were being lifted 
by the unit regularly, that the materials so lifted were being misused and 
that no proper steps were taken to re.-open the factory. The enquiry report 
was ,to the effect (i) that the lock out was not wholly unjustified (li) that on 
the date of the lock-out there was sufficient stock of soda ash and coal, 
(iii) that even after the lock-out the unit was being supplied soda 9sh and 
coal, (iv) that though one could not be sure about the veracity of the state
ment that a part of the stock of soda ash was washed 'away during ftoods, 
there was no evidence to suggest that soda ash was sold by the unit in the 
black-market and (v) that the tmInagement was attempting to re-open the! 
unit but without success. 

• 
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